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GOVERNMENT OF INDIA.

LEGISLATIVE DEPARTMENT.

-~

PROCEEDINGS OF THE COUNOIL OF THE GOVERNOR GENERAL OF INDIA, ASSEM-
BLED FOR THE PURPOSE OF MAKING LAWS AND REGULATIONS UNDER THE
PROVIBIONS OF THE INDIAN COUNCILS ACTS, 1861 TO 1009 (24 & 26

VIOT., c. 67, 656 & 66 VICT,, o 14, AND 8 EDW, VII, c. 4).

The Council met at Government House, Calcutta, on Tuesday, the 19th
March 1912.

PRESENT:
The Hon'ble 8ir Guy FrLeErwoop WILSON, G.0.I.E., K.C.B., K.0.M.G.,
Vice-President, Presiding,

and 85 Members, of whom 48 were Additional Mcmbers.

ELEMENTARY EDUCATIONAL BILL.

The Hon’ble Mr. Mazharul Haque: “Sir, before I deal with some
of the objections raised against the principles of the. Bill, I, as ono of the
speoial representatives of the Moslem community, should like to make the
attitude of my community clear regarding this important and to my mind
entirely beneficent measure; and this becomes all the more necessary, as no
less than three Hon’ble Members of this Council professing Islamic faith have
expressed adverse opinions, which may lead Hon’b];o Members of this Council
ang people outside to form the wrong notion that the Mussalmans of India, or
at any rate a large majority of them, are against my friend the Hon'blo
Mr. Gokhale in his noble attempt to raise the masses of India to a higher
level. As it is, we Mussalmans are often taunted with being narrow-minded,
sectarian, illiberal and short-sighted in our views. Thisis the impression of
some of our Hindu brethren, and it is to be feared, that even some English
statesmen hold similar views. Sir, no more unjust and unfounded charges
were brought against a great community. We, the Mussalmans of India, are
no more illiberal nor less patriotic than the members of other communities.
If any proof is wanted to demonstrate this patent fact, the almost unanimous
and enthusiastic support given by the Indian Mussalmans as a community to
the Bill should go far to (%ispel the delusions under which some people labour.
8ir, we have two great organizations devoted exclusively to the promotion and
advancement of our educational and political intercsts. The All-India Muham-
madan Educational Conference, a hody almost as old as the Indian National
Congresg itself, at its two successive sessions at Nagpur and Delhi, supported
the principle of free and compulsory education. At Nagpur, the sole dissentient
voice was that of my Hon’ble friend behind e, Maulvi Shamsul Huda,
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Last December, when the question was being discussed at Delhi, I was present,
and the enthusiusm that prevailed in the meeting wonld have done the Hon’ble
Mr. Gokhale’s heart good to sec.  And, remember, this was in tho Punjab, the
vory home of Moslem political orthodoxy. My Punjabi co-religionists, in their
forcible and vigorous style, enlarged upon the Lenefits and good puints of free
and compulsory education. Just a forlnight ago the annual scssion of the All-
Indin Moslem Leaguo was held in the Town Hall of this City of Caleutta, and
thero again o Resolution epproving of the principle of this Bill was carried by o
largo majority and in the midst of lond and deafoning acclamation of the great
gathoring. At this meeting the ogposition was led by no loss a gentloman
tban my friend the Hon’ble Mr. 8ha himself, but bo it said 1o the credit of
Moslem intelligence, that his powerful advocacy proved unavailing and

roduced no cffect on the audience. The Moslem community had made up
1ts mind to suliport my Ilon’ble friend Mr. Qokhale, and it did support him
without any hesitation and reservation, My on'ble friond Mr. Shafi tried
to minimise tho effect of theso importaut deliberations by saying that only 84
out of 61 members of the Loague who attended the scssions voted for tho
Hon'ble Mr. Gokhale’s Bill, 'Well my Hon’ble friend is a leading member
of his profession, und is a master of tho art of advocacy, but when he made
this statement, ho forgot that there were some humbler members of the same
profession in this Council who would casily dotoct the fallacy underlying his
argument. He never told us how many of these 61 members wero present at
the time when the discussion and voting took place. &ir, what happoned
wag this. After a long and hecated dobate the opponents of the mcasure
challenged a division ; the supporters marched intg tho lobby and were counted.
The numb.r was 84. When the turn of the opponeats came, knowing full
well that they were in a hopeless minority, thoy had not tho courage to vote.
They simply refused to vote. At that time, ] may say with confidence, that
there were not more than two or three membors who were on the side of my
Hon’ble friend, and they were mostly his personal friends. When the
Presidont announced that the Resolution was carried unanimously, the
opponents not daring to vote, the whole audience which had filled the Town
&)sﬂl rose to their feet and made the hall resound with their continued
applause. I have never seen such enthusiasm before in my life.

“ Another figure was quoted by my Hon'ble friend yesterday, and there
also I am sorry to say he was incorrect. He said that at the meceting of the
Councilsof the League which approved the principles of Mr. (Rokhale’s Bill,
only 7 out of a total of 40 members were lpresent. I myself was not present.
But my friend Mr. Mohamed Ali, the talented editor of the Comrade who
was there, assures me that no less than 24 were present, most of whom were
in favour of the present Bill.”

The Hon'ble Mr. Muhammad Shafi: ‘8ir, may I be allowed to ex-

lain that my learned friend hasmnot understood my statoment correctly.
Ethf. I said was, that the letter was drafted at an adjourned mecting of the
Council of the League.”

The President: * The Hon’blo Membor’s cxplanation is developing
into a specch. He had ample opportunity to state his case yesterday; snd,
unless he has a special point to bring forward, I cannot allow the Hon'ble
Membor to interrupt.”

The Hon’ble Mr. Mazharul Haque: ¢ Thank you, Sir; most
of whom +ere in favour of the present Bill in spite of a long warn-
ing telegram from my Hon'ble friend. So much as regards the accuracy
of my Hon'blo friond's faocts and figurcs. Sir, perhaps it would not  be
out of place to mention here that both the All-India Muhammadan Edu-
cational Conference and the All-India Moslem League have gone one step:
further than the Hon’ble Mr. Gokhale himself. They demand that education
should be absolutely free, which it would certainly not be under the present Bill,
and I entirely agree with this view. In my humble opinion, ne invidious:
distinction should be made between persons of different incomes, and the full’
henefit of my Hon’ble friend’s schemo caunot be derived unless and until the:

doors of our schools are freely thrown oFen to all. Butif Iknow my Hon'ble
friend at all—and Ihope I know a littlo of him—he would have been the first
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man to weet the wishes of his Moslem brethren and amend his Bill accordingly
if ithad gonoe to the Select Committee. Asa maiter of fact, my Hon'ble {riond
himself in his opening spoech yestorday oxpressed his willingnoss to concedo
this point. The desire to conciliate official opinion induced him to propose that
cdueation should be pnrtinll free, but he ought to have known that, in this
country, it is almost lmpcmii:]e to conciliate ofticin]l opinion, and it would havo
been better if he had stuck to his better judgment a.m} not made t1fe Bill of too
modest a character. A further request of the Mussnlimans as voiced by theso two
Institutions is that the interests of Mussalman boys in such mattors as language
or the teaching of religion or their proper represontation on committees and
so forth should he safeguarded. Some of the reqnests—I do not say all, but
some of the requests—aro cxccedingly reasonable, andcould have beon easily
- considered and met in the Sclect Committee. On this point my IIon'ble friend
Mr. Shafi with n comprehensive and rather contemptuous sweep of hand
pointed his finger at me and warned me to be careful in giving my support
to the Bill. Heis surprised that the Hon’ble Mr. Gokbale has accopted oml
one of the demands of the Moglem community in the matter of details, Well,
I confess that the warning has heen absolutely thrown away upon me. I am
one who, in legal parlance, is called an old offender, and 1 am afranid there
is no hope of my rcformation. Never have I feared oflicial frowis, norhave
I courted popularapplause. I have no higher ambition in life than to serve,
in my own humbll:a way aud according to my own light, the cause of my
country and my people, and I assure my Hon’ble friend tbat his warning is so
much wasto of energy which he might well have reserved for a better and more
hopeful cause. Sir, this is not the proper time for a discussion of the details
of the Bill. As a matter of fact, under the Rules for the Conduct of Legislative
Business of this Council, only the principle of the Billcan be discussed at this
stage, and any member who attempied to discuss details would be out of order.
My Hon'ble friend will pardon me for reminding him that he is new to the
Couneil, and he is not as yet fully conversant with its rules and procedure.
Instoad of treating the Hon'ble Mr. Gokbnle in the manner that he did yester.
day, it would have been better for his reputation in this Council, if he had
acceptod the interpretation of its seniormost member who, by his single-minded-
ness and devotion to duty has carned the respecet of official and non-official mem-
bers alikoe. 'Wo are discussing tho Bill to-day under rulo 21 of the Itules for the
Conduct of Legislative Business of the Council of the Governor General, which
runs thus :
*On the day on which such motion is made’,
“Here the word ‘such’refers to one of the motions mentioned in rule
19, which says: '
* When a Bill is introduced, or on some subsequent occasion, the Member in charge of it
shall make one or moro of the following motions :
(s) that it be referred to a Select Committee.'

“ A reference to the Sclect Committee is the motion of the Hon'ble
Mr. Gokhale. Well, rule 21 says, ‘on the day on which such motion is made or
on any subsequent day to which the disoussion is postponcd, the principlo of
the Bill andits general provisions may be discussed.’ What my Ilon'bla
friend did was that after a fcw autobiographical sketches he began to attack
the Bill from its very title. Iam pmcll(;ﬁed by law from following my ¥on'ble
friend in his rambling excwrsion, but I am anxious to remove any misappre-
hension that may arisc later on in the minds of the Moslem community that
their views were not properly put before the Council. I assure them from my

lace liere that everyone of their demands would have been represented if the
ill had been allowed to go to the Select Committee. At this stage we cannot
enter into details.

“Bir, after the unanimous support of the two principal associations of the
Mussalmans of India, no doubt «hould remain in the mind of anyone that the
Mussalmans generally fully support the measure. But if any further proof
is wanted, I am ready to supply it to this Council. My Hon’ble friend

13
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Mr. Shafi has referred to somo nowspapers which he said have opposed the
principle of compulsion. Well, I appeal to the Hon'’ble Membors of this
Council to say if they have ever, evon by chance, heard the names of most of
these journals which he mentioned yesterday. They are all vernacular papers,
except the Muslim of Poona, and the less said about this papor the better.
Perhaps my Hon'ble friends Mr. Jinnah and Mr. Bhurgri, who come from
Bombay, will he ablo to enlighten us as to the influence of this paper in‘ their
province. Well, we find in this list the names of such respectable and widoly-
circulated papers as the Comrade, the Mussalman and the Observer conspicuous
by their absence. Theso are the journals which are the rcal representatives of
Moslem public opinion. Let us sco what they have to say upon this question.
All these papors have been consistently supporting the Bill since its
introduction in this Council. That -ever-brilliant weekly the Comrade, in &
scries of able and well-reasoned articles, has discussed the question both from®
tho Moslem and the Indian points of view, and correctly described the gencral
attitude of its community. In one article it says that those Mussalmans who
oppose the Hon'ble Mr. Gokhale’s Bill doso not in their req:'esantative capa-
city, but as private individuals. This is tho passage which perhaps my
Hon'’ble friend Mr. SBhafi will pardon me for reading, because his name
happens to boe mentioned in it. I cannot omit the sentence, otherwise tho
passage will becomo meaningless. In its issue of the 22nd July, the talented
oditor in bis usual trenchant style says:

‘In the |present case ihe ‘oompulsion’ phruse bas been discovered to damn the Bill
by those who are in reality no more than the enemies of light and emancipation. What
bas surprised us most is the opposition offered by a number of Muhammedan public men
and newspapers to the Bill. The Moslem community alone amongst the Indian com-
munities has spontaneously declared in favour of a specinl educational cess, in several ses-
sions of its educational conference. Again, with Lut one dissentient voice, it has afirmed
the principle of compulsory primary education thrmtE‘h its most acoredited organ the Moslem

e in its Nagpore eession, 1f then the Hon’ble Mr. Shafi, or the Right Hon’ble Mr.
Amir Ali in telegraphic sympathy with Mr. Shafi, chooses to declare against this Bill, he
is simply declaring his own individnal ;pinion, and not the opinion of the Moslem com-
munity. We know what the views of the community and of the mjoritgmof its leaders
are on this important question, and anyone going against the Bill would in fuct be going
ngainst the wishes of the Moslem community as a whole.”

“8ir, the editor does not in the least mince his words, but goos straight
to the point.

1 will take this Council to the Province of my ‘Hon'ble friend—the
Punjab. Let us see what the leading journal of his own Province says on
this important question. The OQdserver of Lahoreis no less emphatic than
the Comrade in support of the Bill. In its issue of the 14th. June 1011,.it
says: '

*There scems to be an impression abroad that Indian Muhammedans disapprove of the
Hon’ble Mr. Gokhale’s Bill on elementary education. Nothing could be farther from faots.
Wo are, therefore, naturally anxious to take this opportunity of publicly and clemrly stating
that onr co-ralifion‘uta are not and camnot be opposed to n measure as to tho bedoficent
character of which there can be no two opinions, though some pIeo le may doubt its expedi-
ency, or may suggest slight modifications in its provieions. Indeed, wo think we can go &
step further and declare unhesitatingly that the Birl will perhaps benefit no community to the
same extent as the Mussalmans, lng that in proportion to the good which it is calculated to
do them will be the ;measure of their support of its principles. Without eutering into a
detailed discussion of the Bill to-day,—a discussion which we reserve for another occasion—we
would content ourselves iith removing the misunderstanding referred to above and with
according omphatic support to its main ﬁinti on bebalf of those whom we have the privilege
to represent. DBy nature and babit the Mussalmans are not & wnoisy people, and they are not

rone to giving veciferous expression to their views. Lest, however, silence at this juncture

e migconstrued into disngreement, we have no Lesitation in stating in the name of the Indian
Muslims that, notwithstanding the opposition of a few individuals here aud there (I do nok
know who were the ‘individuals here and there’ whom the learned editor
had in mind when he wrote), the principle of compulsion in elementary education, as
provided for in the Bill, commands their unstinted approval. We cannot, of course, overlook
tho fact that the subject of free and compulsory education is attended with great diffioulti 8y
and we must also point out that the time has not come when compulsion ean with advantage
be resorted fo in' the case of girls. There nre one or two other points whers we ure not in
fall agreement with the ITon’ble Mr. Gokhale. But barring these matters of detail, we are
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positive we are voicing tho general opinion of our co-religioniets in siying thal the Bill
which will be au enabling measure only, is a slep in the right direction, that it is in the best
interests of the country, and that its enforcement will prove of enormous ndvantage to the
backward classes, including the Indian Mubrmmadans.”  And so on.

“ Thoso are the views of Moslem Punjab. In clear, ringing tones it announ-
ces tho views of Moslem Indin. I conld multiply these quotations indefinitoly,
but I refrain from doing so lest I exhaunst the patience of this Ceuncil. Only
last month a huge mass meeting of the Mussalmans of Lahore was convencd
under the presidentship of that pnpular poet and orudite scholar Dr. Muhammad
Ighal, Barrister-at-law, and Resolutions were passed in favour of this Bill.
It appears to me that my Hon’ble friend’s followers have risen in revolt against
him and thrown him overboard. Sir, let us seo what are the views of the
Moslems of Eastern Bengal and Assam, as there arc a very large number of
them in that Province. Let us see what thoy say on that point. Their aceredi-
ted leader, the Hon'ble Nawab Bahadur of Dacea in his presidential address at
the All-India Moslem League ac Satkira, observed as follows :

‘The question of a systemn of free primary education for the mnsses has been agilating
the minds of the leaders of Indian thought for some time. In my upinion, the Hon’ble Mr.
Gokhale has rendered a signal service to the futuro of primary education in this country by
the elaborate scheme Lo hus worked out, and which he has so ably formulated in his Bill. 1
feel it my duty to mccord my whole-hearted sympathy to the prineiple of Mr. Gokhale’s
Bill, for I feel convinced that, unless some action ie taken in t{uo way suggested by
Mr. Gokhale, the cause of primary education will continue to ho relegated to the cold shade
of neglect.’;

“ And this Council may rest assured that what the Hon’ble Nawab
Bahadur of Dacca thinks to-day, the Mussalinans of Eastern Bengal will
think to-morrow. And, Sir, last, but not least, the accopted and trusted
lcader of the Mussalmans of India, His Highness the Aga Khan, has given
his powerful and whole-hearted support to the principle of compulsion in
oducation. In his speech at the Delhi session of the All-Indin Muhammedan
Education Conference, His Highness remarked that :

‘ No country can ever flowrish or make its mark as a nation as long ns the principle of
compulsion is absent.’

¢ To my mind this is the last word of the Mussalmans of India on tho present
question, and it is not right for any ono to say that they do not desire the
ﬂinciple of compulsion to be introduced into the cducation of their children.

y friend Mr. Gokhale may well be proud of h:wiiF this powerful support on
his side. 8ir, the other day my friend the Hon'ble Mr. S8hamsul Huda called
upon my friend the Hon'ble Mr. Jinnah to resign his scat on this Council,
simply because ::%y Hon’ble friend had committed the unpardonable sin of
supporting Mr. Basu in his Special Marriage Bill, the provisions of which are
said to be against the viows held by the Mussalmans generally, and I mnoticed
that my Hon’ble friend Mr. Shafi approved of this by a stentorian ‘hear, hcar.
‘Well, perhaps, my Hon'ble fricnds did not then think that they were laying
down a dangerous principle which may be applicd to them one day, and that
nemesis would overtake them so soon. If &ey aro consistent andy still believe
in their principle, I call upon them in the namo of the Mussalmans of India
to resign their seats, as in this matter they certainly do not represent tho
views of their constituents. Far, far be it fromn me to subscribe to this curious
Frinoiplo. To do so would be {o convert the Hon’ble Membors of this Council

nto merc gramophone machines with the well-known trade-mark of ‘His
Master's voice’ affixed to their lips, or {o degrade them to the position of
what Edmund Burko called local agents’. If this principle was applied in
our elections, it would be impossible to find any man with a spark of
sclf-respect in him to come forward and be clected to any ropresentative
assembly. I myself belicve in frecdom of thought, freedom of speech and
freedom of conscience. If my Hon'ble friends will pardon my presumption
in saying so, they are valuable and able acquisitions to this Souncil, and
they have a right to be heard with respect and adwiration. I seoc no reason
why any {opulur represontative in this Council should be suppressed in
cxpressing his views on the plea that he is not representing the views of his
constituenoy. At the same time, it is incumbent upon us to show clearly
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when we differ from the majority of our conslituents, that we ave giving our
individual opinions. 1 am afraid none of my Hon'blc fricnds have done this. 1
myself have had thoe misfortunc to differ from the majority of my Moslem
bhrethren on one or iwo questions, but 1 have faken speeial cave, whenever
I havo spoken on those subjects, to tell the public that I was expressing my
own personal views, 8ir, I have done with this parl of my specch. I hope
I have fully demonstrated the fact that the Mussahimans of India as a
community support the principle of free and compulsory education as embodied
in the Bill of my Hon'ble friend Mr. Gokhale, and the throwing out of this
Bill will be as much a source of disappointment tothem as to any other
community in India.

* Let me now dpass on to a fow of the goncral objections against this
measure. It is said that the British Government of India, being a forcign
Government, cannot afford to pass a compulsory mecasure of this kind, as it
would make the Government excecedingly unpopular. Well, to confess frankly,
Ido not believe a word of this argument. To me it is inconceivable that
a measure enacted with the avowed intention of raising the people from
the lowest depth of degradation, and initiated and supported by the
educated Indians themseclves, could possibly rouse popular fecling against
the Government. Hut it is said that agitators will be given a handle
w incite the ignorant classes against British rule. Well, there are some
people who have agitators on their brain, and do what they will, they cannot
get rid of them. Their activilics in this direction are bound to die an igno-
minious death. The entire educated community cannot be expected to sit
with folded hands and see their glorious work shattered by a few unscrupulous
fanatics without raising their powerful influence against such a sacrilegious
act. No, the thing is utterly unthinkable, and I casnnot persuade myself to
believe even in the possibility of such a fantastin state of affairs. Pecple
who for untold generations have looked upon their Pundils and Maulvis
as sacred personages, who have surrounded the authors of books with the
halo of sanctity, and who have bowed their heads before learning with
réverence cannot suddenly be converted into opponents of education. This
argument of the unpopularity of the Government is the bogey croated out
of some people’s imagination simply to frighten the Government and the
timid and the nervous among the Indians. It is too puerile to be scriously
considered. Indeed, the British Government havo never shrunk from doing
their . duty with manliness and courage, and they should not do so in this
instance. Thoy are strong enmough to bc brave and to live down all un-
reasonable opposition. As a matter of fact, I am firmly convinced that the

ing of this measure will raige the Government in the estimation of the
people, and make them highly popular. '

* Then, 8ir, the stock-plea of want of funds, which crops up on every

ible occasion, is to be considered. When the Government of Indin are

etermined to carry out a scheme of their own, however expensive it may Dbe,
they never lack money ; but the moment they are confronted with a popular
demand, they bring out this eternal argument as an unsurmountable
barrier. Take, for, instance, the latest demand on the Imperial exchequer
in connection with tlie removal of the capital from Calcutta. hat
an immense amount of money will be required to build up the new Imperial
Delhi, so as to make it a capital worthy of the great Indian Empire, and still,
8ir, you arc going to provide this enormous sum. Please let mc not be mis-
understood. I am:not spoaking ageinst the rccent changes—."

The President: ‘‘ The- Hon’ble Member must confine himself to the
question before the Council, which is the Edueation Bill, and not the transfer
to Delhi.”’

-The Hon'ble;Mr.:Mazharul Haque : “ I was arguing merely by way of
analogy. Iam not speaking against tho recent changes brought about by the
announcement of our King-Emperor at Delhi.” '

"“. The President : *‘The Hon'ble Member's attention is called” to the faot
~ that I have given a ruling on that point; he is perfectly at liberty to mention



BELENENTARY EDUCATION. 593
[19v1 Marcm 1912.] [Zhe President ; Mr. Aazharul Hagque.)

the transfer to Delhi as an illustration, hut he is not at liberty to dwell on it,
once he has ulluded to it.”

The Hon’ble Mr. Mazharul Haque :- ‘“ Very well, I leave that point.

“I am giving an example of how the finances of the country are managed,
and how mouey can casily be found when Government want it for any projoct
they have in view. The amount required for the purpose of nmking  primary
education universal—and it cannot he made univcrs:\} unless it is made free and
compulsory—is no doubt a very large one; but it is a mistake to supposo that
the whole amount will be required immediately, and in one lum] sum. The
attainment of this noble ideal must take years, even deeades, to he achieved,
and by the time that happy day arvives in India when every man, woman and
child will be able to read and write, it is hopel that this couniry will have
made such strides in trades, commereo, industry and general prosperity that it
will be able to bhear the burdon easily. The groat thing is that the principlo
should be recognised, and a beginning should be made; and for this modest
object the money can ho easily supplied by the Government.

“ Another objection to the Bill is that it providos for fresh loeal taxation.
In reply to this, I can only say that the Mussalman community have alrveady
shown their willingness to be taxed for the expansion of education, and I refuse
to believe that the Hindus arc less patriotic or more backward than their
Mussalman countrymen to object to pny their share of the taxes for this great
movement. This is the test by which the patriotism of big landholders,
merchants and commercial and wealthy peoplo of the country will be tried, and
if they fail in that test, India will form ]l‘lEl.’ own opinion about them.

“ Now I come to another point which has beon urged against the adoption
of free and compulsory education in India, It is fairly stated that the more
money is spent on primary education, the less will be forthcoming for higher
oducation. I nm afraid that this sort of argument is cxceedingly unjust
to the Government of India. It betrays an unreasonable distrust and sus-
picion of their often-repeatold declarations and pledges. It was only two days
ago that His Excellency the Viceroy, presiding at the Convocation of the
Calcutta University, was pleased to say:

‘ Impressed| by the considerations whick are not peculiar to the Caleutta University and
remembering the stirring words which His Imperial Majesty uddressed to the members of
our Senate, the Goverament of India bave decided to make a solid advance in the direction
of teaching and residential universities.”

“ Further on, His Excellency said : .

‘Ialso hope as I have already said that teaching and residential univeraitjes may bLe
multiplied throughout India, for I believe that thoy willldo great things for the improvement
of higher education.’

“ And later on, 8ir, again His Excellency was pleased to say as regards
education other than higher :

I can only assure you that we have in view & poliey which embraces every branch of
education,—~technical educution, primary education, fomale edueation, and wﬁi-.-h., as the
schemes mature and fun'ls become availible, we desire to carry through in consultation with
Liocal Governments.’

“ Does this show any desiro on the part of the Government of India to
starve higher education, in favour of primary cducation, and is it congeivable
that they will go behind these solemn pledges of their own? The fear is
haseless, and I need not detain the Council on this point.

“Qne morc point and I have done. The Hon’ble Mr. Gokhale in his
speech refrained from discussing the application of the provisions of the Bill to
girls on the ground that it was a matter of detail. I consider it as an in

of the measure, and if that goes, I shall lose half of my enthusiasm about
it. In one of the papers supplied to us the compulsory cducation of girls
has been described as one of the most objectionable features of the Bill :
I believe it was the opinion of my Hon'ble friend Mr. 8hafi, To
my. mind, itis ome of its most welcome featurcs. You cannot regenerato
a country without raising the status of the women of that country, And
what is the fear after all ? The mistrust of little girls of from 6 to 10 years
of age. 8ir, T hope every man of light and leading, be he a European or



504 ELEMENTARY EDUCATION.
(r. Mazharul Hague ; Nawab Saiyid Muhammad.) [197r Marcn 1912,]

Indian, will set his face against such immoral doctrines and monstrous senti.
ments. Forces of bigotry and fanaticism have to be fought in this country,
and we want our Government to be on our side, I'hope that the next time
a similar Bill is brought, cither by the Hon'ble Mr. G okhale or someone else,
the clause ahout the cducation of our girls will not be omitted. No doubt,
prejudices will have to be humoured for some time in this country, and
perhaps little children will have to be sent to schools in closed carriages and
palanquins, and educated in schools surroundod by high walls, But we cannot
afford to neglect the education of our girls ; this must go hand in hand with
the education of our boys.

“8ir, in conclusion, I say that I am not unmindful of the sincere and
earnest efforts of the Government of India to extend’primary education in this
country. I.am obliged to the Hon’ble 8ir Harcourt Butler for his sympathetic
trcatment of the whole subject. I am grateful to him for his noble declara-
tions which will be read by thousands and hundreds of thousands with pleasure
and gratitude. But I bolieve that we shall not achieve our goal unless the
element of compulsion is introduced in our system of edugation. I believe
with His Highness the Aga Khan that * no country can flourish or can make its
mark as & nation as long as the principle of compulsion is not introduced.’
On this ground, I strongly support the Hon'ble Mr. Gokhale's Bill, and I regrot
that Government has not seen their way to nccept it. The time will surely
come when the overwhelming weight of public opinion will force the hands of
Government to accept the measure and pass it into law."”

The Hon'ble Nawab Saiyid Muhammad : ¢Sir, after tho masterly
and eloquent speech which my Hon’ble fricnd Mr. Gokhale delivered yesterday
while introducing the motion in this Council, I think there is not much left for
‘me to say anything in support of the cause which he has so ably advocated.
The Bill now before us has, I am glad to say, met with a laige measure of
support in the country, and as it has already been Eointed out by some of the
Hon'ble Members yesterday, tho two great political organisations of this
country, namely, the Indian National Congress and the All-India Moslem
‘League, have recently passed Resolutions in support of this measure. My
friend, the Hon'ble Mr. Ha(llue, has already referred to the fate which the
opposition led by the Hon'ble Mr. Bhafi has met in the Moslem League. The

adras Presidency Moslem L e, of which my friend the Prince of Arcot is
the President, has also passed a Resolution unanimouzilg approving of the prin-
ciples of Mr. Gokhale’s Bill, and the Becretary of the uaﬁm League is also one
of the Becretaries of the Elomentary Education League which wasstarteda few
months ago in Madras with the object of spreading elementary education.
Now, with regard to the warning which my Hon'ble friend Mr. Shafi gave
to the representatives of my community in this Council, my Hon'ble friend
Mr. Haque has replied at some length, and I do not prol'lxinse to deal with it. But
I will say only one word with regard to the assertion which he made that his
vote is the vote of the clear majority of the non-official members of the Punjab
Legislative Council. I can only express my regret that my Hon'ble friend
the Prince of Arcot is not here to-day to say in reply that his vote is the unani.
mons vote not only of the Madras Mushim League, but also of the entire
Muhammadan community of my Presidency. But, Sir, I am in & position
to assure the Council that we in Madras are unanimous in thinking that the
time has come when a beginning, however guarded and modest, be now made
in this direction.

«T fully appreciate the value of the recurring grant of Rupees 50 lakhs made
by the Government and feel grateful for it, and I am also grateful to the
]-fon’ble Member in charge of educetion for the statement he made yesterday,
which is full of sympathy and hope. But what is now wanted is to place the
schome of spreading elementary education on a sound footing, and the Hon’ble
Member has not said as to how he is going to do it. I say this can only be
done by an Act of this Council. As was pointed out by the Hon'ble Mr. Gokhale
thore are two .coursos open to tho Government. They should either allow this
Bill to pass through the Council with somo modifications and nlterations, or ta put
forward & measure of their own, Butas the Hon’ble Member iu charge has
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not given the slightest indication of bringing a Government menasure before
this Couneil in the ncar future or within a reasonable perviod, 1 would requost
the Government and the Couneil to let this Bill go to the Seleet Committee whero
it will he thoronghly and eritieally examined. 1 recoguiso the difference of
opinion that exists regauding this Bill, but 1 think thero s no dillienlty in
improving its provisions, aiid the Government can easily reserve the right of
only accepting what they require.

«Tt will he a sad thing, Siv, if the Bill is thrown out at thisftage. T feel
hound to say, antl I say with much regret, that the throwine out of this Bill
will create a painful impression, and T am obliged {o state that it will counteract
the cxcellent effcets which His Majesty’s and Mis Iixcelleney the Viceroy's
noble pronouncements on edueation had produced in the country.”

The Hon’ble Mr. Subba Rao: “Sir, I spoke on this subject on two
occasions during the last two years, and I did nol consider it necessary to speak
to-day, but after the scvero eriticisin to which the Bill has heen subjected, I feel
bound not to give asilent vote in favour of the motion. Ve are much indebted,
8ir, to the Hon’ble Mr. Dadabhoy and the Hon'ble 8ir Gangadhar Chitnavis who
opened the opposition to the Bill for the pains they took in studying the
voluminous correspondence on the subject and cataloguing all  possible
objections against the Bill, even including the objection, started by one of
them, that the tropical climate of Indiais unsuited to the principle of compul-
sion found so successful in Western countries. .

« It is said, Sir, that there is no demand for compulsory education. I wish
to draw the attention of the Council to the Resolutions of the Indian National
Congress, passed during the last five years from 1906 onwards, praying that
elementary education may be madefreecand gradually compulsory. Attention
has already been drawn by my Hon'’ble friends, the Hon’hle Nawab Saiyid
Muhammad and the Hon'ble Mr. Haque, to the attitude of the Muhammadan
community towards this important question and tathe resolutions passed by the
All-Indian Moslem League ns well as Provincinl Moslom Leagues in favour of
compulsory education. Since the Bill has heen hefore the country, the weight
and volume of non-official opiuion, in my opinion, arc distinctly in favour
of the Bill. We must remember, Sir, that we have not yot learnt Western
methods of vociforation, and intelligent public opinion in this country
ought not to be misjudged by the absence of clamour so muchin evidence in
the West. I may say, 8ir, without exaggeration that during my public life
of over thirty years, I have not come across a measiwre which hns nroused so
much enthusiasm in its favour. It is not right, therefore, to say that the country
or the weight of non-official opinion is against the Bill.

“ You will permit me, Sir, to take notice of some of the more important
objections to the Bill. One objection is that by futroducing compulsion the
spread of education will be checked and rural fracts starved for want of funds,

t is assumed that once the Bill becownes law, there will be a large demand for
the enforcement of the law in advanced arcas, such as municipalitics, and the
Government will not be in o position to supply funds for purposes of education
in rural tracts. This is indeed a poor compliment to the statesmanship and
administrativo ability of the Department over which the IHon'ble Sir Harcourt
Butler so ably presides, Surely it is not the intention of cven the most ardent
supporters of this measure that the funds at the disposal of the Government
should be so distributed as to retard the progressive spread of eduecation in
backward areas. At the worst, the Government would equitably distributo and
adjust the funds at their disposal between tho claims of the advanced areas
where the law is to be enforoed and those of backward arcas where it is not,
As regards the objection of inequality, Sir, may L ask what is the result of the
present system of distribution * Is it not a fact there ave glaring inequalitics
now in the amounts of financial help rendered {o the different provinees,
districts, taluks and villages P Such inequalities aro hound to continuo under
any system of distribution, so long as human intelligenee is not of the same
level, and the wants of different areas vary.

“ It is then said, 8ir, that the Act will be a dead letter, as the school attend-
anco committees with so many powers for exemption as are provided in the

K



596 BLEMENTARY BEDUCATION.
[Mr. Subba Rao.) (190w Marcn 1912.]

Bill will shrink {rom the unpopularity and odiwm of enforcing the bye-laws
against their neighbours.  That may be so for some fime in the beginning, In
fact the object of the Billis that these bodies should try all mneans of persuasion
and warning hefore resorting to  cocrcive l].:rocasses. But in order that theiv
persuasion and warning may be effectual, it is necessary to arm them with
}cgislntivc authority 1o proceed nagainst obstinate paronts hefore a magistrate.
This power in resorve is oxactly what gives weight to the advice and porsuasion
of these bodies- In Japan and Ireland, the boasted influenco of persnasion is
mainly due, I submit, to the fact that there is a law which can beset in motion:
in the last vesort. Even in Bngland, it is persuasion hacked up by the powor
of compulsion that has done a vast amount of good in s rcu.flin% education. In
this connexion, I make no apology for quoting at some length from the report
of the Commissioners, who enquired into the working of Elementiary Education
Acts in England and Wales in 1888. From this it will appear that the short-
comings of the people are not confined to this country alone. They say:

¢ We fully admit that the prosent system is very lax, and ecannot for s moment be
compared with the real compulsory enforcement of echool attendance in Germany, and in
some other parts of Jurope, where it has entered into the habits of the peopls, so as to secare
a regularity of attendance which scems to our teachers and managers quite 1deal.

¢ We admit that in many cases the school attendance committees, largely composed of
farmers, are not very forwarl{ either iu appointing or in duly paying school attendance officers,
and that their sympathy with education is not alwuys very oarnest.

‘ We admit that the small raral Boards ato very reluctant to summon their neighbours
for not sending their children to school, and that not unfrequently members of the Board
may he offenders against the law by omploying children who should be at school.

¢ We agree with the complaint so general from the witnesses and in the answers to our
circulars, that school attendance committees and school boards are constantly discouraged by
the action of magistrates, who frequently refuse to cenviet ‘or who infliet nominal penalties
when the law has been plainly and frequently broken. We think, moreover, that stipendiary
mgf;tntu have often disregarded the law quite ns much as the unpaid justices, especiully in
London.

* While therefore we hope that school boards, school attendance committees and
magistrates will remember that itis their duty to enforce the law, and that to educate the
young is the greatest security for relieving and removing the pauperism and the degradation
which are now blots on our society, we look rather to the growth of publio opinion in favour
of edncation than to increased legal penalties for scouring regular attendance at our schools.
Moreover, it must not be su poseﬁ that the law of compulsory attendance is inoperative
because it is rare'y enforced and even then not - alwnys officiently, We believe that a vust
amount has been done, in consequence of the existence of the compulsory b;e-laws, to induce
parents, by persuasion and worning to send their children regularly to school.

I submit, Sir, the above extracts speak for themselves.

« It is also complained, Sir, that there is a deficienoy of trained teachers to
meot even the present wants,-and that this legislation will aggravate the evil
and ought not to be undertaken unless there is an adequate supply of good
teachers. A similar objection is made with regard to tho want of suitahle
school accommodation. These objections appear to e somewhat incomprehen-
sible. Docs anybody seriously expect that at any time there will be an army
of trained teachers waiting for employment as soon as a Bill liko this is passed
into law? This finding of teachers is a slow process, and we have to manage
with them as best we can. There is plenty of material in the country which
will suffice to meet jour wants, and ‘this material will grow gradually as the
demand inoreases. | After all the Bill does not require any local body to enforce

- compulsion in their area unless it has previously satisfied the Department that
it has provided sufficient school accommodation and is in a position to sccure
* the necessary teaching staff. Speaking of school accommodation, I must say
that like other branches of British administration, the Education Department
also is making cxorbitant demands :unsuited to the poverly of the country,
the necessities of this climate and the traditions of our indigonous system of
- education. In no branch of cducation is this tendency to extravagance more’
harmful to progress and economy than in the primary departmeni. I deprecate,
therefore, that the question of school accommodation should be hrought forward
"as. o bugbear in connéxion with this Bill. Such difficulties wore felt in the:
" beginning by all countries that adopted compulsion. I shall in this connexion!
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quote from ‘The making of the citizon” by Mr. . 8. IIughes, published in
1906. .
“ Speaking of school huildings in Iingland, he says:

¢ It is impossible to speak in general forms of Tuglish achool buildings.  They vary
cpormonsly, from the wncomfortable, cold, damp villuge school honse, which has s many
functions in life to fulfil, up to the magnilicent, pulatinl struetures which thesgroat progressive
boards of Englund and Wales have crevted for the use of theiy future vitizens.  Tuor school
buildings are not peculiar to England ; they arve to e found in Amerien, France and Germany,
and but little satisfaction can be guined Ly n prolonged contemplation of them. It may,
however, be stated that the rural districts of England do not monopolise them.  Indeed, {00
often they are foupd in the centve of our largrst eities.’

Speaking of the teaching staff, he says :

‘ Tho fair sex is groatly preponderant (some of my Hon’bla friends dilated on the
ndvantages of the preponderance of the fair sex in Eugland, and it in worth while to hear what
lie bes to say on this matter). A class of teachers known as *Article 08'x’ aro untrained
and uncertilicated women teachers over 15 vears of age. They form onc of the weakest spots
in the English educational aystem.......... ‘The employment of these ungualitied people under
Article 68 is the despair of all {rue cducators in - England to-day. Too-often indeed is the
school made the dumping ground of nspiring incompetence.  They were 30,000 in 1892, and
50,000 in 1800, d.c., 26 per cent. nnd 827 per cent. vespectively of tho total teaching staff.’

Then speaking of Germany, he says :

 That there nre many poor nnd insunitary school buildings in Prussia is well known.

! S!affﬁg. The normal size of a class in Prussia is fixed at 70 for the urbuan class tencher,
and S0 for the normal cluss teachier. 1t is when these conditions are not met that the cla-a
Lecomes technically overcrowded. Tu 180G, there wero 17,165 ‘overerowded * classes in
Prussia with 1,300,525 pupils.  Clu=<-rooms too are not enongh: in 1he rural distriets 150
clnsses had only 100 class-rooms.  The resmlt is the general adoption throughout largo

parts of rural Germany of the half-day schiool,
« It is calculated that to provide every cluss in Prossin with u teacher of its wwn, and
to reduce each olass to its normul size of 70 or S0 childven, would reguire the appointment

of 20,000 more Prussinn teachers !’

“ It is idle therefore to oxpect perfection in sueh matters at tho outset in
this country, when advanced countrics like England and Germany have not
lt)pan able to perfect their organisation even after docades of compulsory cduce-
100,

“I shall now turn, S8ir, to tho eloquent exposition of the policy
of the Government of Indin as outlined by the lion'ble Member
in charge of Kducation. Ve are grateful to the Government for their
resolute determination ‘to spread schools throughou! the land and to
raise and make more practical the whole character of our primary edu-
cation,” and ‘ to combat ignorance through the length and hreadth of this
ancientland.” The Hon’ble Mr. Gokhale has sot up the goal of universal
literacy as recognised in Western countries and in Japan. Has the Hon’blo
Moember for Education this same goal in viow as a result of the policy of
expansion he has outlined ? Otherwise there is _ne agreement hetween him
and the Hon’ble Mr, Gokhale. If he has the same goal, as I hope and trust
he has, how does he proposc to rcach it ? What is the alternative ho proposes,
when he rojects the proposal of compulsion as contained in this Bill 7 Accord-
ing to the policy of diffusion which lho has sel forth, when does he hope o
reach the goal and attain the level to which Japan, England and other eivilised
countries havo risen. T am afraid that, so long as he 1s content merely with
this policy of expansion, we can never hope to see, evenin distant future, even
after a century ormore, Indin placed nearly oun the same fooling ns  other
civilised countries. May [ request the How'ble Member lor Edueation {o
make a definite statement on the subject ?

¢ The Hon’ble Member has dwelt on the important question of cost. It
is curious that those who say that the Bill will he ineffective mnd will not he
availed of by the public, should wrge that when the permissive power of
compulsion 18 given, the funds requived would he prohibitive and that thercfore
the Bill should be rejected. On this point we have to remefber that the
principle of compulsion under the Bill will be introduced on the initiative
of a local body subject to the sunction of the Local Government under rules
framed by thoe Government of India, and thus the extension of this principle

K2
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is a slow process and the Governuwent has the right to lay a definite programme
ol rcaching the whole country in a period of, sny, 20 or oven 80 years. Thus
the moneys roquired will be spread over a large number of ycars, and the
amount required will be well within the means of the Government. T may
venture to say that the Government will not be doing their duty by the
country if they cannot rise to the ocension and take in hand this important
scheme which has to be worked out, nol spasmodieally or suddenly hut pro-
grossively over a number of years. 8ir, it appears to me that this is omincntly
onc of those cases whero, if thore is a will, there is a way. Have not the
Government taken precantions to provide against the threatened extinection
of the opinm revenue amounting to several crores of rupecs, l‘iul't%]y on humani-
tarian grounds ? Have not tho Governmoent, for the healthy development
of provincial autonomy, announced by a hold stroke of {ur-sccing statcsman-
ship important administrative chaoges whose heneficent effects will be
felt only as time passes by, and with this object in view, do not the Govern-
ment provide the expendifurc of crores of rupces for tho construction of the
new capital at Delhi? Is the banishmont of illiteracy in this country
a less sacred duty, and should it mot he undertaken boldly in the face of
official pessimism and discouragement? I cannot, Sir, persunde myself that
the question of funds stands in the way of the Government. It is unfortunate
that the Government is at present weighed down by the opinions of Local
Governments and cannot make up their mind now to move forward on the path
of compulsion, which appears to e to be the only way of surely and specdily
reaching the goal, which I take it both the Government and the people have
in view.

It soems to me that the Government of India fecl some nervousness
in commnitting themselves to legislation in this matter, as it wounld bind them
to a definite policy on which they cannot go back, whereas, if the matter
is left to exocutive action, they would have a free hand to shape their policy
according to their pleasure or necessity, Now, B8ir, if therc is one matter
-more than another in regard to which wo want the Government of India to
lily down a definite line of policy and be bound to it, it is in the matter of
oducation, vitally affecting the future of India, & concern, ahove all othors,
to be proserved from the mutations of policy or the idiosyncracics of the
authorities for the timo being.

. “1 submit, 8ir, that we value tho Bill, more on account of the principlo
of self-help which it embodiecs. We are auxious that this principle of self-hel
should form an integral part of the educational policy of the Government.
venture to say that what is most needed at present for tho rcal progress of
education in this country is not so much the single-handed efforts of the
Government, however stronuous and gencrous they may be, as the cordial co-
operation of the peoplo in the task which the Government and the onlightencd
Fublio have so much at heart. How can their labours in this great cause

ructify unless the Principlu of compulsion is accopted, which carries with it
the principle of solf-help. It is then that the interest of the people will be
enlisted in the cause of cducation, and they will bo induced to take an active
gart. in devising a system suited to their requiremonts. Sir, though the
overnment is at present resolved to movo only on the lines on which they have
8o long been going on, I, for one, find no cause of despair. The Government
is firmly resolved, as far as they can, to banish illiteracy from the land and
bring light and, comfort into the homes of the poor and the humble. I
fally trust that tho Government will speedily take up this question of compul-
sion into its own hands, and introduce legislation on the subjoct with such safe-
guards as they may think proper.”

The Secretary, with the permission of the President, read out the follow-

ing speech on behaif of the Hon’ble the Raja of Partabgarh :
- “8ir,in this very Council I twice advocated the principles underlying
*the measure introduced by my I[Ton’ble friend Mr. Gokhalo, but I am very
soiry that the majority of the community T have the honour to represent, and
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men of experience who have the knowledge of the facts, consider it promature,
I am, therefore, unable to aceord iny support 1o the motion hefore the Council.”

The Hon'ble Fir. Jinnah : © 8ir, I do not think that anybody in this
Council ean deny the paramount importance of this mweasure. It has been
said that this Bill is going to be thrown oul. It is very often saia in this
Council that, unless Goverument are willing fo accept any Resolution or any
mecasure, it cannot he passed in this Council. Now I for one do aot wish in
any way to taunt Govermmnent in this matter. The Council as it is constituted
now, we know perfectly well that the intention is not that in this Council we
can defeat the Government and replace the Government beneh by the people
of this country, by non-official members.  Council as it is constitutod now, it
is well understood that it is impossible to appeal to the Council and ask them
to votc on any RResolution or mcasurc according to their own convictions ;
but the sole function to which the non-official members—a minority-—
are reduced in this Council is only to express their views on all gquestions
that come hefore this Council. That heing the sole function to which I
am reduced here, I think that on an important mcasurc of this character I
should not give my silent vote, hut should express my views and give my
rcasons in support of this Bill. I vegret very mueh that some of my country-
men are opposed to this Bill. Well, Sir, it is our misfortunc that there should ﬂe
this difference of opinion. Oue thing I ean assuve this Council of, and that ig
this, that great and overwhelming majority of my ‘!uoplc are with me. When
I was speaking on the Marriage Bill the othor day, I frankly and openly
admitted that T was supporting a minority, that the majority of my people were
opposed to that measure. But my innermost convictions were in favour of that
measure, and I felt it my duty to support the motion. In the same spirit I ask
those who are opposed to this Bill to concede to me that great majority of my
countrymen, Hindus and Mussalmans, ure in favour of and support the Bill,
That being so, Sir, I have a doubla satisfaction : not only my innermost convie-
tions aro in favour of this Bill, which shall always be the first and forewost
consideration with me either in opposing or supporting a mcasure, but I havo
the additional happiness that cven the opinion of my countrymon, of the
majority of them, is in favour of it. Sir, a very great deal has been said about
the merits of this Bill. The Hon’ble Mr. Gokbale~whom, if I may, I take
the liberty of congratulating for the able and masterly way in which ho has
dealt with this question, and for the services that he has rondered to the country,
and I only pray that India may have many more sons like him—has laid down
‘here clearly that the cardinal principle of this Bill is the introduction of compul-

. sion in selected areas. To that what is the answer of the Government? The
Hon’ble Sir Harcourt Butler , whose reply was not very pleasing to me, but at the
same time it was not very disploasing--it was what I would call middling—the
Hon'ble Sir Harcourt Butler said that as to the ends that we have in  view, we
are at one, but only we differ as to thc mecans and the ways. And the
Hon’ble 8ir Harcourt Butler said that to Government it scems t{mt the hest
way and means to achieve thal end which we all desire, namoly, to kill
the enemy of ignorance, would be the extension, the gradual extension,
with a little more specd than we have been going for the last 150 years, namely,
the gradual extension of the principle of the voluntary  system.
‘Well, 8ir, the real ijssuc t(herefore — nml I wish to draw the atten-
tionof the Council to the real issucs: 1 do not wish to deal with
individual members—that you have got hefore the  Council to-day is this: is
this method which the Government suggest the hest miethod, is that tho proper
method or not ? Now, Sir, my answer is this, and I think it will be conecedod in
this Couneil in all fairness, and it has been conoeded outside this Council inall
fairness, that one of the greatest reproaches against the British rule is the
neglect of elementary cducation in this country. We have been wunder the
British rule for tho last 150 years, and, 8ir, the figures that the Hon'ble Mr,
Gokhale has given to this Council more than onee show in what condition, in
what state, the elementary odueation of the country at present is.  We have
beon trying this system, namely, the principle of tho extension of the voluntary
system, for the last 60 years or (0 years scriously, and we know what hins heen
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tho resull. In one word, in one sentence, if T way say so, you are going at o
jog-trot pace, and that jog-trot pace we object to. liy this method you have
shown conclusively, and tho IIon'lle Mr. Gokhale has shown conclusively by
figures, that it will take 1750 years in order to get all the school-going age
children to school, and 600 ycars to get all the girls to school. I do not wish
to be misunderstood here for a single moment. I do not wish to minimise the
cfforts of the Governmont. I fully recognize that within the last few ycars
the Bducation Member, full-fledged sitting there now, was created before many
_of us expected that happy state of things in this Council. I do not dispute, Sir,
that efforts bave been made. The announcement by owr King-Emperor of the
grant of 00 lakhs of rupees for clementary cducation at the Delhi Durbar
was most weloome. If I may say so with great dofercnce, these accelerated
methods which have beon adopted have como into force rcconily and are
largely due to mno little spur from the non-official ecriticism for which
the Hon’ble Mr. Gokhale deserves all credit. But once this measumve is
rejected, once we are relegated to the principle of voluntary system, I have
no doubt the Government will do all they can, but it will not be
the same as having the principle of compulsion introduced in this
.country. Thorefore I say, Sir; that the question is this. We are not satistied
that the methods and ways that you suggest ave tho best. We are convineed
that the progress will be inordinately slow, and we are convinced that there is
no salvation for the masses unless the principle of compulsion is introduced into
this country. In no country has e{Jomentary cducation become wuniversal
without compulsion. DBut the answer of the Hon’ble Sir Harcourt Butler is, the
time has not comeo (of course he does not indicate when the time will come, that
is left in obscurity, for which ho deserves great credit), he says, first of all, you
cannot compare India with other countries of theworld. I admit that the
conditions of India are iz certain respects different fromn tho conditions of other
countries of the world. But I think oven the Hon'ble Sir Harcourt Butler
will admit that the people of India, if I mnay say so, belong to the same species,
namely, buman beings; in that respect I think we resemble all other nations of
the world, and all other countries. And if the conditions of India are different,
which I concede to a certain extent, surely thorein comes the statesinan, there-
in comes the politician : it is his business to moct those special conditions, and to

rovido safeguards which are necessary. It is no uso saying, India is differont,

ndia has got a number of languages, a number of castes, & number of creods,
What. has this got to do with the number of castes, religions and creeds? Wo
have no doubt to take these conditions into consideration and provide for them,
and I appeal to the statesmen. Then the Hon'ble S8ir Harcourt Butler gave
certain figures. I am not dealing with the case of England or the -Phili‘a ine
Islunds. He dealt with the case of Oeylon, DBaroda and other places. Well, I
understand that some of the figures which Sir Harcourt Butler gave us
are not quite correct; but as the Hon'ble Mr. Gokhale is a specialist in
statistics and figures, I propose to leave it to him when he comes to deal with
the Hon’ble Sir Harcourt Butler in reply. All Iéay is that the figures are
not, a3 I understand, correct. Then, Sir, the next point which Sir IIarcourt
Butler took was that there were not enough school buildings and there
were not sufficient toachors. Woell, Sir, submit there is not uch
force in that aigument. The real foree in the argument is, whother
you have got money or not. If you have money, you will get teachors; if
you have money yon will get school buildings. 'The real point is whether you
have got money or not. Therefore, 8ir, if I mn right to this extent that your
method, namely, the gradual extension of thu principle of voluntary - system, is
not good, does not and will not ‘produce the results desived, is too slow for
the progress of the country, and if our method is right, namely, the systemn of
compulsion in selected areas, then onco you assume that we are right, we shall
at once be faced with the second question, whereis the money, and how are
we to doit? I attach no importunce, Sir, with vory groat respect to the argu-

_ent of Sir Harcourt Butler that you cannot get teachers and school buildings :

 if 'you have money,’I say you can get them, with really little or no difficulty,
on my‘"you may have to wail a little; but I say it is not an insurmountable
difficulty. Therofore, Sir, the next question I wish fo answer is the question
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of finance. Now, 8ir, thisis a vory very old story that you have no money,
and all I can say is this, find money | Find money !! Find money !!! T appoal
to the President—find money. I appenl to the President not as President,
but as the l'inance Minister. I say, find moncy. I you say yon have
nolt got enongh money, discover and (ap new sources of taxation, But,
Str, what is the provision of this Bill? Before I go into that wider
question  of finding money, what is the provision of this Bill? The
provision, as fur as I understand. is this. 1iest of all you have to comply
with what T wouldeall the condition procedent, and the condition prece-
dont is that wumless in o particular area you have 33 per cent. or what-
cver figure may bo hevoafier fixed under the rules o he made by the Governor
General in Council under this Bill—but I will take the figure of the Hon'ble
Mr. Gokhale, 33 per cont.—fivst of all, unless you have 33 per cent. of school-
going agoe boys at school, no lncal body will be in a position to apply to extend
or enforce the provisions of this Bill to that particular area. Now, gir, as the
Hon’ble Mr. Gokhale has pointed out, it will cost roughly about 3 crores of
ru]ly)ees to the Imperial Xxchequer. The total cost will be 4} crores, one-third
to be paid by tho local bodics, because it is only on that condition they
can introduce the operation of this Bill into thal particular arca. On the other
hand, the Hon’ble Sir Jnrcowrt Butler says it will bo double. He has not
given us his reasons for it or data, but has simply stated that it will be double.
The Hon’ble Mr. Gokhale has given his reasons and data for his figures, and
therefore with very very great respect I must say that I prefer reasons to mero
asserlions, and I say that, until 1 am convinced to the contrary, which I am
not, I will take the figurc of the Hon’ble Mr. Gokhale--3 crores—-to be correet.
Now, 8ir, I ask,is 1t such an insurmountable difficulty to get 3 crores of
rupces from the Imperial Exchequer ?  Is it such a great, gigantio feat to be
performed for a country like India with its 300 millions of people P I say, Sir,
that theve is nothing in that argument. I ask the Government ; I say * find the
mon?r ; if nocossary, tax the people.” But I shall be told that the people aro
already taxed ; I shall be told that we shall be facing great unpopularity ; and I
shall be told, why should we do all this? My nnswer is that we should do all
this to improve the masses of this country to whom you owe a much greater
duty than to anybody elsc. My answer is that you must remove that reproach
that is levelled justly against British rule, namecly, the neglect of elementary
education. My answer is that it is the duty of overy civilized Government to
cducate masses, and if you have to face unpopularity, if you have to [ace a
certnin amount of ‘danger, face it boldly in the nnme of duty ; and I say it in
this Council here without hesitation that you will have the whole etﬁlcated
public with you in thestruggle on the battle field. Therefore, fear not; do not
listen to the alarmist that you will make yourself unpopnlar if - you advocdte
and fight the cause of clementary oducation.

“ Now, the next point which I shall deal with in the speech of the Hon'ble
Sir Harcourt Butler is thisz. Ile said that the Local Governments who have
oxpressed their opinions and who are supposed to know the lecal conditions of
the country have almost every ono of them opposed this Bill The Local Govern-
ments have given various reasons for opposing this measure. He only snid that
the Local Governments are opposed to this measure. He did not tell us which
of the arguments, which ol the objoctions of the Local Governments, he
thought were sound arguments and ohjcctions of weight, But, 8ir, I had an
opportunity of going through this file as much as I possibly could. T find the
Local Governments, as far as I can understand, have opposed this Bill, first, on
the ground of political danger. This also includes a small non-official public
who oppose this Bill. Sccondly that the voluntary systen of extending primary
cducafion is better ; and thirdly, have hinled in some 1plncce< of socinl danger ;
and fourthly, taxation and the cost. I havealready dealt with the question
of cost and I cannot say anything more. I am not in charge of the (}"inauca
portfolio and I am not on the Government Beneh. Otherwise I should
certainly occupy myself in finding ways and means of financing this measure.
I have dealt with the cost; I have dealt with the issue which really is the issue,
namely, whether the voluntary system is hetter ov whethe r compulsion is hetter
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There are therefore only two other points, namely, the political danger and the
social danger. Now, the social danger has not heen advecated in this Couneil
exeept by-one or two members. My friend {he Ton’ble Nawab Abdul Majid has
said that thore will ho strikes and there will be Socialists amongst us, and I
think the Hon’ble Nawab Majid brought in the political danger that if you
give cducation they will become agitators.  ‘Well, 8ir, I honestly and sincerely
anmnl to the Government: do you renlly think that cducation means
sedition ? I say, Sir, that a frank and indopendent criticism of the Govern-
ment or the measures of Government is the duly of every member of the State.
But let me tell you that you have no better friends in this country--I mcan the
frionds of the Govornment—-than the cducated classos of this country. But,
if I may say so, we love tho British Government, but we love our country more
We como. forward and criticise the Government. We say “ vou aro going
wrong. It may be we are wrong; it docs mnot follow Dbecauso we
sny you are wrong therefore you are wrong.” But surely a fair,
frec and indopendent criticisms of the acts of Government, of the
measures of Government, do not constitute sedition. Therefore, I BOVY,
Sir, can you argue, seriously that education means sedition ? Do you mean that
if you can get a boy who can read and write a little that he will become a
itical agitator ? Can you scriously believe that 7 On the other hand,
ﬂgwcver, we know the blessings of education. We have learnt that from the
British Government. They bhave been the first to open our eyes to it. They
have brought us up to this level when wo can stand in this Council and deliberate
upon the affairs of our nation and of our country., I ask, Sir, where would
the Hon’ble Nawab Majid be but for his edueation ® I ask, 8ir, where would
tho ]Hon'ble Muhammmad Shafi be (he is not hore I see) but for his
education ? Therefore, Sir, it cannot be dcnicd as to the bhoon that education
brings to the country. Then it is said ‘Ol ! but the people will become too
big for their boots’, if I may use that cxpression, that ‘they will not follow the
occupation of their parents, they will demand more rights, there will be strikes,
they will bhecome Socialists.” Well, Bir, are you going to keep millions
‘and millions of people trodden under your fect for fear that they may
demand more riggts ; are you going to keep them inignorance and dark-
ness for ever and for all ages to come because they may stand up against you
and say that wo have certain rights and you must give them to
us? Is that the feeling of humanity ? Is that the spirit of hunanity ? I say,
Sir, that it is the duty of the zamindars and of the landlords to bo a little less
selfish. I say, Sir, that it is the duty of the'educated classes to be a little less
selfish. 'lhey must not monopolise the pedestals, but they must be pro-
red to meet their people. They must be prepared to be brought
own from their pedestals if thoy do not do their duties properly. I
say, Sir, that it is the elementary right of evory man to say if ho is
wronged that he is wronged and ihat he should be righted. I say, S8ir,
there is nothing in that argument. It may be that in Ingland and other
countries in certain circles it has been urged that this elementary education
has been a mistake. But by whom is this urged ? Not by those who have
hencfited by it bat by those who bave been influencod by esolfish reasons b-
cause they have suffered. It is this class which says that it has been u mistake
to have introduced universal elementary education.

“Therefore, ' 8ir, I say there is nothing so far as the social danger ig
concerned, I say fhero is nothing so far as the political danger is concerned.,
You will have greater friends, you will have nore intelligent friends who
will understand you better, and so your work will b all the more casy. You
will have less unscrupulous people who ave at present in a position to impose
upon the ignorant and who are in & position to rile them against you when
there is no cause, when there is no reason but for purposes of their own.
Therefore I say, Sir, I have not the slightost hesitation: in saying, that I am
.convinced that the method advocated by the Fon'ble Mr. Gokhale is the best
smethod in the intercsts of our country. ) s

“Theve is one word imore, Sir, befora T finish. I donot think it is necessnxy
to mention these things really, but one is forced into this lest one wmay be
misundersto . Bubt for the present state of tho Mussalman community and
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in some quarters in particular, I do not think it is necossary for any Musulman
{o say that ho would not do anything either in this Council or outside this
Council which is likely to prejudice the interest or the causo of his community.
I, Bir, yield to none in that respeet. If this Bill had beon veferved to the
Seleot Committee as I wish it, if ccrtain requivements were not embodied in
this Bill by the Select Committee to safognard the Musulmans, and if
this Bill would have comeo before this Council without these rgquirements,
which T think will be nceessary in the interest of fhe Muhammadans in  the
presentstate of the condition of the people in (his country, I would have
heen the first to opposo that Bill until and unless those requirements weye
incorporated in the Bill.  But that is not the question, that is not - tho point,
before the Council today. Therefore, I will only rest content hy saving this {hat
if this Bill were referred to the Sclect Committee, and if this Bill did not: provide
for cortain requiremonts and modifications which I think are just in the interests
of the Musulmans, I would cortainly then bo the first 1o oppuse it. But thoe
present stato of this Bill is a motion to refer it to the Sclect Committee, and that
motion I have no hesitation in supporting.”

The Hon’ble Pandit Madan Mohan Malaviya: “I bheg to support the
motion that tho Elementary Education Bill be voferred tn a Seleet Comimitice.
I will briefly explain my reasons for this view. Tn the first place, I must
express the gratification with which the remarks of the Ion’ble Member for
Education have beon Jistened to by this Council. They will be read with much
satisfaction throughout the country. We fully recognise that the Government
have done a great deal in the past to promote education, In fnet, the present
})uhlic system of education is one of the greatest gifls which the Government

1as conferred upon the people, and the people feel deeply grateful for it. The
fact that we ask for more does not in any way detract from our appreciation of
what wo have received. On the contrary, it is the greatest proof of such appreci-
ation. We desire to secure to all our people what is at presont onjoyed by only
a few of them. And wo regard n measure like the Bill beforo us essential to
the attainment of this object. WWhat has been snid by previous speakers and
particularly by the Hon’ble the Member for Education already disposed of
many of the objections raised to the Bill, and therefore my task is an easy one.
Briefly, those who oppose the Bill may ho divided inio three classes. There
are first those who are opposcd to universal education and therefore op{)osod to
the Bill because it introduccs the principle of compulsion which will lead to
universal education. In this class I am sorry to find are some prominent
members of the landed aristocracy, among them my friends the Ifon’ble Nuwab
Abdul Majid and the Hon'ble S8iv Gangadhar Rao Chitnavis. Thoy scemed to
speak in blissful ignorance of the fact that the Governmant of Indin has long
been committed to the principle of universal education. They have put for-
ward rather late in the day objections of a social, {mliticn[ and miscellaneous
character against the introduction of univewal education. Soveral of these
objoctions have boen so well answered by my friend the Hon'ble Mr. Jinnah
that T will not go over the same ground. But, apart from the social objections
and the 1itica§aoij.'ctions which he has disposed of, there are some miscella-
neous objections which remain to be answered. One of thesc is that put forward
by the Hon'ble Nawab Abdul Majid in the name of the language difficulty.
He said there are many languages current in this country, and he a{;prf-lmndcd,
spenking with spocial reference to the United TProvinces, that if the Bill was
passed into law an attempt might be made to injure the Urdu language and to
compol Mubammadan students to study Iindi.  Now, Sir, T will not
take up the time of the Council by going into a historical disserlation
as to respective ages and characters, the merits awd demerits, of the Hindi
and Urdu languages. T shall content myscll with saying that so great
a scholar a3 Bir William Tunter has said that Hindi stands at the
head of all the vernaculars of India. Vov the rest my friend is entirely
mistaken in entertaining the fears which ho hasexpressed. For the last seventy
years the Government of the United Provinces have heeo utilising both Hindi
and Urdu in imparting cducation among the mass of the people, and if the
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Bill is passed there will bo no change in that divection and no cause for offenco
or complaint givon to any Muhammadan or non-Muhammadan. ;

“Then objections have beon urged against the Bill on the ground of ther
being numerous cnstes and numerous crecds in this country. submit, S8ir,
that the existence of numerous castes and creeds has not proved to be an
insuperable obstacle in the way of extending education among the masses. Tho
British Government have for the last soventy ycars heen extending education
among the masses, including the most backward classes, notwithstanding the
existenco of different creeds, notwithstanding the existence of numerous castos
in the country. The lines which they have followed are sound lines, which need
not be departed from in the slightest degroo, but which will cnable the Govern-
ment if the Bill is passed into law to bring the blessings of education home to
every caste and to every creed in the country.

“These arc wbat I call miscellaneous ohjectious, which do not affect the
principle of the Bill. It is sufficient to say that, if tho Bill cver comes to be
examined in 8elect Committee, ample provision can be made to safeguard every
possible intercst which requires to be safeguarded. ’

“Then, in tho second class of those who are opposed to the Bill come those
who accept the principle of univorsal education but think that tho principle of
compulsion should not be introduced into the educational system of this
country. They want education to be universal but they have n mortal fear of
the principle of compulsion, because they urge that compulsion will mean an
unnecessary interference with the liberties of the people.

. “They forget that the principle of compulsion has necessarily to be intro-
duced in some departmoents of overy civilised administration. In the very first
piace, to establish and maintain order and to rcpress crime, a cortain amount of
compulsion—of restraint—has to be exercised on the wills and actions of indivi-
duals. In the second place, in & highér atmosphere in promoting social well-
being also, compulsion does come into play. The Government introduced the

stem of vaccination many years ago. Under that system, whether they will
;{or not, people have to subject themselves to the provisions of the Vaccination-
Act, There are penal clauses in it, there are prosecutions under it, the Act is in
forco over vast areas in the country, and yot nobody has heard that the people
have strongly resented it, much less that it has led to riots or ditorder. Theintro-
duction of waterworks and drainage has not been brought about in many places,
at least with the consent of the general public. They have had to subnut to it
for the general good, and have had to pay taxes, to undergo hardships, prosecu-
tions, and so on. Bo also in the matter.of other improvements. I submit that
the principle of compulsion has to be introduced wherc it is clearly for the benefit
of tﬁg people at large that it should be. If the great bulk of the community
appreolate its introduction, the difficulties of the situation are lightened. If the
bulk of the community have not been prepared to aqpmiate it, it only cnsts an
additional duty upon us to educate them to do so, and that education can easil
be given where the object is so patently good, as in this case, of securing this
blessing of educatign to,all classes and sections of the community. Tho theore-
tical objection to t&e principle of compulsion docs not stand in the way of any.
real beneficial imp] ovement being brought about, and ought not to stand in the
way of the proposed humanitarian measure. Then, Sir, there is the third class
of opponents to thé ‘Bill. This ‘consists of thoso who are entircly and whole-

_ heartedly for universal education, and who are also in favour of the principlo

of compulsion, butiwho think that the time is not yet for introducing that prin-

© ciple. In this thitd category are many Local Governments. The Bengal Gov-

! very unreasonable and unjustifiable apprehensions regarding +

ernment says that it sees no objeotion per se to the principlo of compulsory ele-
meritary education; but urges that the conditions essential to its success have yet
to be created. Thé Madras Government say : ‘It is an axiom that the univer-
sal education of the masscs is the goal to be aimed at, and all who have the
interests of the cmi{utry_ abheart ara equally interested in bringing about thig
<consummation,’ but that; His: Excellency the Governor in Council cannof
recommend’ tho ndopti.on'ﬁ of the Bill for somotime to come, Even the Govs
ernment of the United Provinees, which I regret to note has Eut forward somao

o cffoct of the
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measure if it isintroduced, even that Government suys that when a desire has hoen
created in the nmiim‘ity of parents that their children should obtain some form
of clementary cducation, ‘compulsion may Lo adopted as a statesmanliko
measure to bring lagegards and malcontents within the fold." 8o that,
submit, the .majority of the Local Governments are not opposed to tho principlo
of compulsion per se.  Thoy ouly arguc that the time has not yet come when that
rinciple should be introduced in India. But I need not take up tho time of tho

ouncil by laying those opinions in detail beforeit. The statement made by the
Honourable Membher for Educut ion makes the position quitclclear. Tho Govern-
ment of India are clearly not afraid of introducing t{he principle of compulsion
in the matter of clomentary education. Tho slatoment made by tho Ilon'hlo
Member, which will be read with great hope and satisfaction throughout the
countrly, makes this very clear. “We aro all of us working for the sumo
objoct, said the ITon’ble 8ir Harcourt Butler. *1I should rejoice as much as
they (Mr. Gokhale and thoso who support this motion) to sce a condition of
things in which elementary vnruacu{ar education could he compulsory and freo
in India. The Governmont of India are dooply concorned to bring about such
a condition of things’ Tho statement is worthy of the Governmont of India.
It is entirely in kecping with their numerous previous pronouncoments on tho
subject of the education of the masses. It is also what we should have expected
from a Government which is presided over by our present Viceroy. I may
remind the Council hore of the words which were utteved by IHis Excollency m
roplying to a deputation at Lahore. After revicwing tho progress of education
in tho ﬁunjab, is Excellency there said : —

“The past has had ite triumph, the resent may have ils successes; but it is in the
horizon of the future that our watchful eyes should be fixed, and it is for that renson that
the futaro needs of the students and youth of this country will always receive from me
sympathotio consideration and attention.’

“In another place His Excellency said :—

¢ But tho goul is still far dislant when every boy and girl and every young man and
maiden sball have an education, in what is bLost calenlated to qualify them for
their own part in life and for the good of the community asa whole. This is

an ideal we must all put Lefore us.’
¢ Clearer languago could not be used to indicato tho high aiwn, the noble
goal, which the Government of India have placed . beforo thomselves, But the
question that awaits an answer is, how is that goal to he reached ?  Sir Har-
court Butler has shown that the Government have heen steadily and systematic-
ally endeavouring to improve education and to oxtend it; that thore has been
roal progress under the cxisting systems. We know it, and we feel dooply
thankful for it. But he has also said at the samo time that the progress has
not been satisfactory. I grant you,' said the IIon'hle Member, ‘that wo are
not satisfiel—we are profoundly dissatisfied with the general rate of progross,’
and Mr. Gokhale has shown that it would take 115 years, if wo continue to
proceod at the rate we are proceeding, for India {o sce every boy of school-
going age at school, and 665 years to see every girl of school-going agoe at
school. That period may be absolutely correct, or it may not be, But it
cannot be denied that it would take a wvery very long time to soO
primary education universally diffused among the people if only the
voluntary method which obtains at present is adhored to. S8ir Harcourt
Butler rgas said that the Government are advised by all their cxperts that
the present rate of progress cau be enormously accclerated by the provision of
funds to finance schemes of advancement. ﬁ'o one can doubt this. Ho has
also said that the Government hope to finance these schemes with liberal grants
from Imperial revenues. This is matter for much satisfaction and thankful-
ness. But it may still be permissible to doubt whether the future of the
clementary cducation of the masses can be placed on a sccure basis, whoethor
the supply of officient funds nceded to spread it among all classes of the
péople can be ensured without recourse to legislation, \\'hcl.hur on the lines
suggested, or on differcnt lines. 1n this connection it may perhaps be useful
to remind the Council that the question of the universal extension of primary
cducation has had the attention of the Government of India for any

- L2
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docades past. In 1882 Tord Ripon appointed an ILducation Commission,
and the rcli])m“t of that Education Commission dealt largely with {hat
question. The Commiission reviewed tho progress which had been mado upon
the basis of voluniary cffort, and expressed themselves very much dissatisfied
with it. They made scveral recommendations to ensure greater progress in
the future. They roafflirmed tho policy upon which the British Government
had acted since 1871, and said ¢ We therefore express our conviction that while
cvery branch of education ean justly claim the fostering care of tho State, it is
desirable, in the present circumstances of the country, to deolare the elementary
education of tho masses, its provision, extonsion and improvement, to be that part
of the educational system to which the strenuous effor(s of the State should now
be directed in a still larger measuro ilian herctofore.” They folt satisfied that this
objoct could not be gained without legislation. They, therefore, recommend
that ‘ an attempt be made to secure tho fullest possible provision for an extension
of primary education by logislation suited to the circumstances of each Pro-
vince." Now, Bir, it will be uscful to quote to the Council the grounds of their
decision. The Commission stated them as follows: ) .
‘ Iitherto the State has mainly relied for the extension ¢f education upon departmontal
effort or upon voluntary effort. But the former is obviously limited by finsuncial coneiderations,
“and is therefore inadequate to the néed, while it moveover {ends to dissourage local effort and
self-reliance. Tho latler is necessarily partinl and uncortain, and is least likely to Le forth-
coming where it is most wanted. bat is now required reems to be sone mensure (hat. will
not only moet present necessities in each Provincl:%ut bo capnble of expansion with future
neoessities. It is not thereby intended that any one large measure should regulato the details
of education throughout all {mlia. On the contrary, the recommendstion cited i8 carcfully
guarded in its reference to the circumstances of each Province.’

“Then, aftor pointing out that thero werc. Legislative Councils in only
three Provinces at that time, and that thereforc for cach of the other Provin-e
some or more Acts would have to bo passed by the Supreme Government, ihe
Oommission went on to say :

“In the case of all I'rovinces alike, it is right that the central authority, being most con-
versant with principles, should sapply prinoilﬁec, while the local authoritics should embody
those principles in Acts suited to the circumstances of ench Province. A declaration of generul
principles by the Supreme Council will be no bar to the exercine of freescope and discretion
by local authorities in matters of detail; still less will one Province be hound by provisions
primarily designed for another. In this way it is hoped that in course of time, by a process
of gradual expansion on well-considered lines, ench Province may be furnished with suffivient
anf efficient primary sohools.’

.. “The Commission went on to discuss tho question whether the objeot desired
could not be attained by exccutive orders without legislation, and they pro-
nounced themselves in favour of legislation 18 against executive action. The
Commiission’ said :

‘On the equally important question whether cxecutive orders would not cnsure the desived
end without legislation, 1t was argued that the history and statistics giveo in our report show
that executive orders of clear import and general application issued from 186+ to the present

time have failod more dr less in all Provinces to cnsure uniform attention tothe broad priniples
prescribed for general guidance.’

0 '] + . .
“They went on also to point out that—
¢in all countries wherd edudation has been most successful, that is, most natioual, it lins
“ been based on law or ¢rdindnce: which' has laid down the broad outlines of a gencral policy.
Even in England, where there is so much jealousy of any central action that can be avoidad,
it was never advanced, in the pmlonsed discussions which resulted in {he Acts passed between

1870 and 1880, that if:a national and adequatd S{slam of primary education was at last to he
established, it could be gstablished otherwise than by legislation.’

“ And the last arguwont which' they urged was that—

. logislation is the only way in w:hich all or any of the rccommendations of Lhe Commission’
: after approval by Government, can be made to live and last.!

© It is much to be regrettod. that the legislation recommended - was no®
Jundértaken.’ It is frue that in tho : Municipal Acls whiclrhave been passed in
| difftrent Provinces sinco that time somo provision has heen made regarding
¢ education, but the measures recommended by the Connmission were not adopted |
i 80 fur a8 legislation concerning the courtry as a whole was concerned, and the
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want of such legislation accounts in a large measure for tho unsatisfactory progress
of clementary education. The Council will be interested to hear what some of
these recommendations were, as they afforda great deal of support to tho Bill
which is now before it. Among other recommendations the Edueation Commis-
sion urged that the duties of Municipal and Loeal Boardsin controlling or assist-
ing schools under their supervision should be regulated by loeal enactments
suited to the circumstances of each Province. They recommended the creation
of school distriots, or rather the declaration that the avea of any municipal or
rural unit of local seclf-government may be declared to he a school district.
They recommended the ecrcation of school boards for the management and
control of schools placed uuder their jurisdiction incach such district. They
further recommnended that every rchool board should be required to submit to
the Local Government through tho departinent an annual report of its
administration together with itsaccounts of income and mg)endituro in such
form and on such date asshall be prescribed by the Local Government. And
this is most important part of the recommendation to which I would draw
attention :

“And,” said tho Commission, ¢ the Loeal Government should declure whether tho exist-
ing supp'y of schools of any class of which the suporvision has been entrusted to such Board
is suflicient to sscure adequate proportionate provision for the cducation of all clases of the
community, aud in the cvent of the said Government declaring that the supply is insufficient,
to ddat?rmme from what sources and in what manner the necessary provision of schools shall Le
made.

“ The Commission made other necessary rccommendations regarding th
crcation of a school fund in overy school distrvict, and the rights and duties of
school boards. Can it bo disputed that if their recommendations had been
carried out, the history of the progvess of primary education would have been
written very differently to what it has been?

* Now, Bir, my Hon'ble friend Mr. Gokhalo has alveady said that he is not
E:rticular that the Bill should .be accepted in the particular form in which he

8 drafted it. He has appealod to the Hon'ble Member for Eduoation -
and I humbly join in that appeal—to bring in a measure which he and the
Qovernment consider to be suitable in the oircumstances of the country
to ensure a more satisfactory progressof primary education. I submit that,
whether legislation may be partly Imperial and partly Provincial, legislation
there should be in order to give reasonable uniformity to the action of the
Education Department, and in order to provide that sufficient funds, both
Imperial and Eocn], shall be regularly forthcoming to cnsure that every part of
the country should have a suflicient numboer of schools provided within n
reasonable period of time. In the absence of such legislation, the progress of
education will not be equable. No doubt Government is providing somo funds
at present, and these funds are being devoted to creating some schools. But
what is the principle on which these schools are being created P It is a prin-
ciple which exposes tho Government in a groater degree to a charge, which has
been brought against the Bill before us, of involving injustice to areas where
schools are not created. This must happen when you arbitrarily create schools
in certain localities and let other localities go without any school. But if you
will create school districts and school boards and lay down a definite principle
that Imperial funds should be distributod in somo proportion to the amount
which may be raised by the people of each district, which will of course include
all local funds raised in l]]w distriot, you will take away all just cause
of complaint, and ensure that in every school disirict thero will be some
provision made for the education of the children within the district. This can
ouly be done by legislation, and, if it is, more funds will neccssarily be found
for education, whether the funds he partly contributed by the District Boards or
Municipal Boards, and partly by the Provincial Government and partly by the
Imperial Government. It may bo said, Sir, that cven conceding that it is desir-
able o introduce some legislation on the lines indicatod by the Education Com-
mission, thero is no neod yet for introducing the principle of compelling parents
or guardiang to send their hoys to school, hecauto boys of echool-going age
are rushing to school without any such compulsion. Assuming that it is so,
this argument overlooks a very important point. The question is whether it iy
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the duty of the Governmnent to see that every child of school-going age shall
reccive Lhe benefit of education, or whether it is not. I submit, Sir, that it is
in the interests of the community and of the State that every cbild, both boy
and girl, should receive education ; and if that objeet is to bo secured, it will not
do to leavo it to tho option of parents or guardiins to send their boys to school
or not as they may like. In the case of girls thero should of course he no com-
pulsion for the present. DButif you proceod on the voluntary system in the ease
of boys also, education will never become universal. A certain number will, no
doubt, receive education ; but a large number will not. Every civilized country
has found that compulsion is the only means by which universal cducation can
be secured.  No country has succceded without it, and woe cannot expeet to
succecd without it. The case for compulsion has been admirably summarised in
a ‘paragraph which occurs in the very ablo minute of Mr. Maynard, the
Officiating Financial Commissioner of the Punjab, which I take the liberty of
quoling here. Says Mr. Maynard : )

¢ But the true justification for the adoption of compulsion lies in the assumption that
elementary instruction ought not merely to be vigorously extended, but, ultimately, to bo
made universal, and that this is imgosuible without cofpulsion. That there will always he a
proportion of parents, weak or apnthetic or short-sighted or gieedy, who will negleot their duty,
except under pressure, is implied in tho legislation of all Western countries. This
country is full of conservative elements, non-official as well as official, which will
decline to accept the theory that elementary instruclion ought ultimately to become universal ;
but responsible opinion appears to be committed to that conclusion, und considering what is
being done elsewhere in the world, we do not sec what clse is possible without the gravest
economic and other risks. We stand then, ultimately, committed to the necessity of compul-
sion, and the prescnt is a proposal for the cautions and tentative introduction of tho new
principle in specially favourable localities, in order to fecl the way towards a further plunge,
when the right time comes for it.’

¢ I submit, Sir, that the case for compulsion - fo1 the prineiple of the Bill—
could not be bettor or more tersely put than it has been put in that one paragraph.
1f then compulsion shall have to be our ultimate resort, the question is, whe-
ther wo should wait and wait until we think tho time is come to introduce it
all at once all over the country, or whether we should make a beginning now
with the measure which has been proposcd and introduce it tentatively in select
areas. As has been observed b 1;111)0 Iggn’ble Sir Harcourt Butler, the Bill is
a modest measure. It is full of safeguards, which are regarded by some people-
as too many. But it is indeniable that it is a very cautious measure,” If it is
passed, it will only enable and not compel a Municipal or a District Board, with
the previous sanctign ofithe Local Government and subject to such rules as.
tho Governor General in! Council: may make in this behalf, to declare that
the Act shall apply,to the whole or any speoified part of the area within the
local limits of its adtho ity, and thercby to render it obligatory upon parents
or guardiane residing 4vithin that arca tosend their boys, and in certain
oircumstances nnd in cextain aveas their girls also, to school provided that a
recognised school is:in existence within a mile of the homne of the boy or the
girl. It is important 'to note the safoguards which the Bill provides
against hasty or ilkcongidered action. 'The ultimate declaration which will
determine the: extbnsioh of the Act to any area can only bo made with
the previous sanctign ofythe Local Government. That Government will not
ba bound to sanction -such a declaration ; and it may rcasonably be presumed

_ that.it will refuse to do #o when and wherc any class cr community or a large

" also been spooiall : {
lar classes or communities from the operation of the Act. Secondly, the:

L]

section of it is oppobed to it.  All the fears and apprehensions which have been
cxl_)reased by somg ‘Hon'ble Members who have preceded me, that the

rinciple of eompulsion might be introduced in any area against the wishes
of the community or thé people, fall to the ground when it is remembered that
the Local Governmeént alone will have the power to sanction whether the Act
shall or shall _notzm_ applied in any area. In addition to this, power has:

erved to the Local Government to exempt particu-:

Locul Governmenl ' caunot - {nko nction of its own motion; if can 4

;;sanotion the extonsion ,of ithe “Actto any arvca only at the instance of the

; H
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Municipal or the District Board of the locality. This is to onsure that
tho Aot shall not be applied to any aren where the majority of the people
are opposed to it. Further provision can be made in the Bill to ensure this
result. A furthor safezuard has been provided to ensure that the .measure
shall be oxtended to such arcas only where it is likely to be acceptable to the
bulk of the people in the rule requiring that the percontage of ch.irdren already
attending school within the area must bo as high as the Government of
India may by rule have prosoribed before an application from any Municipality
or a Distriect Board to sanction the extension of the Act to the area will be
entertained by the Local Government. Lastly, there is the important condi-
tion that the obligation on parents to send their childron to school will be
brought into force only where there should he a recognised school within a
mile of the home of the oy or the girl. If tho Government is not in 8 posi-
tion to provide funds, if the Municipal or District Board is not in a position to
establish a school, the Bill does not come into.operation. It is only when the
Government will be satisfied that the Government and the local bodies acting
ther can provide the means to establish schools within an area, that they will
have to judge whether the other conditions are such that the Act should be applied
to.that area. A more modest measure it is difiloult to conceive. The most
important advantage of it will be, if it is passed now, that the great effort
which the Governmont has to make, namely, to make elementary education free
and compulsory throughout the country, an effort which it is committed to
make by its own noble declarations of making edueation universal among the
people, will be made after valuable experience which will be gained by some
eara of work under this tentativeo measure. I submit, 8ir, for these reasons,
that theé Bill ought to be allowed to go to & Select Committeo, when its provi-
sions can be further considered and improved. o '

“ The real objections to the Bill, so far as I can see, are based on flnancial
grounds. I venture to say, 8ir, that it is olear from the statement made by
the Hon'ble Member -for Education that if the. financial difficulty did not
stand in the way the Govornment would not be so unwilling to consider the
advisability of introducing the principle of compulsion in the form proposed
by the Bill. And I wish to submit a few remarks on this aspect of the ques-
tion. The first duty of every civilised Governmont no doubt is the mainten-
ance of order and the suppression of crime, but next'in importance to that
duty and, 1 venture to say, of equal importance with it, is the duty of combat-
ing ignorance with its evil concomitants of poverty, misery and crime. That
duty rests upon the Government, and they ought to find the money to dischargo
this duty with the same unhesitating determination with which they find
money to maintain order and to repress crime. Sir, the ignorance of our people
exposes them to any amount of suffering which can be prevented ; millions of
them"die deaths which ought to be preventible, and live lives which ought to be
less miserablo and unhappy than they are. They are exposed in the ‘numerous
‘transactions of their daily lives to ¢xtortion and to many other disadvantages
which they would easily avoid if a little light of know{:dgo were oxtendod to
them. They have the great advantage of being Gplacod under one of.the most
civi'lised -of Governments under the sun. That Government is conducted on
the; most humane, ‘the most enlightened principlos in many matters. It has
'baall labouring to promote the good of the people by introducing a system
of co-operative credit societies and banks, and District Agricultial banks and
numerous other measurcs to alleviate the condition of the people, but by
reason of being steeped in ignorance the pcoBlc arc not able to take sufficient
-advantage of those measures. Education 1s tho one thing nceded to make it
possible . for the efforts of Government to  bear good fruit. It is noeded
toalleviate the sufferings of the people, and to clevatethem. Sufflcient
and suitable provision for bringing tho light of education to the masscs is
‘clearly, . therefore, tho paramount duty of Government, and no amount of
‘expendituré ought to he grudged which may be neccssary for the purpose,

Sinco- the! Education Commission submitted their roport in 18883, the
revenues of Glovernment have largely increased; QGovernment expenditure
also has very largely increascd. I ﬁclievc that in the Military and Civil
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Departmentis, tho expenditure has inorcascd by over 20 crores. M.
- Gokhale has shown that the total cost of providing for the education of all
boys of tho school-going age and of girls in a fair measurc will be 44 crores a
year. The Hon'ble Member for Education says that it will be double that
amount. Even taking the higher figure mentioned by Bir H. Butler, assuming
that ten crores a year will be necessary cventually to bring the benefit of
elementary education to all classes and conditions of the people, I submit that
that is not too large a sum for the Government of India to find. "T'hat sum
will not have to be found in one year; it may be found in five years; it may bo
found in ten years. If savings from retrenchment and the surpluses from the
normal growth of revenues will not bo sufficient to meet the requirements,
let us bave recourse to extra taxation. We are prepared to support extra
taxation for that purpose. An addition of two per cent. to the customs duty,
will, as stated by my Hon'ble friend, will bring us the nocessery amount.
Then thero is the jute trade; it can easily bear an export duly of five per
oent. ‘We can also with advantage put a higher duty on foreign sugar whicﬁ is
boing imported in such enormous quantities into this country. And lastly,
though it is painful to suggest that the salt duty should be raised, yet if it
becomes necessary, we should be preparod to support an increase in the salt duty
rather than allow the pregent state of things to continue in which nearly 94
r cont. of our people, s:ihjects of the most enlightened Government, are kept
om the benefits of elementary education, and exposed to the innumerable cvi?u
of ignorance. I strongly sueport. tho motion that the Bill should bo allowed
to go to a Select Committee."

The Hon'ble Raja of Dighapatia: 8ir, now that Mr. Gokhale has
adopted the principle of absolutely free education, I have no hesitation to give
his Bill my unstinted support. Compulsion by itself would no doubt bo a
inatter of great hardship to many and would therefore be looked upon with
some amount of disfavour ; but when it goos hand in bhand with free educa-
tion, it is sure to do good tfo the people as it has done in most of the other
oivilised countries.

It has been suggested that with the spread of education the poor and
simple agriculturists of the present day will imbibe all the luxuries of living and
consider it derogatory either to work in the fleld or to do any other manual
labour. Buch a state 6f things.is only possible when a few men ave given
eduocation ; but when the wl::‘ﬁe population is educated, such absurd prejudices
are sure.to disappdar. iMoreover, the people in general would be better able to
take care of their health and property, and would do their best to improve the
gariitary conditiond of the localities they live in. They would Le quite capable:
of protecting theix owd interests also against the unscrupulous men who now
trade on their ignorance and lead them into all sorts of quarrels and
litigations. '

“ We are grateful.to tho Government for what it hasalready done and what
it is now going to 1lo for the spread of voluntary education. But at the same
time we cannot bdt fesdl disappointed that the Government does not think the
time has come fbr;';:trpdﬁcing free.and compulsory education in this country.

. “Turning tq the question of ways and mcans, I would have no doubt liked
the funds for this purpgse to comne out of the Imporial Treasury ; but as that is
not possible, I fgr ore would not mind if any new tax has to be imposed
for .s0 mnoble an :ohject, provided it falls fairly and equitably on those
who are least taxed in ;this country, and the bulk of the money necessary
come from the Government tréasury out of its ordinary revenues. Sir,
with regard to the land-owning' classcs, they never show their selfishnoss
where spending monoy;in:the causé of: education comes in, as alinost all the big
. landlords of Bengal and other Provinces have got to support their own schools,
© sometimes even half a dozen, apd in some cases landlords have got colleges to
. sapport also. _So, I beljeyd; it would not to_be right for anybody to say that
' the landlords would be sclfish ih thé matter.” .
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The Hon’ble Mr, Bhurgri: “Sir, I have heard with great relicf the
spoceh of my Hon’ble fricnd the Raja of Dighapatia, especially after hearing
two other ropresentatives of the landholding elasses in this Council, L mecan my
friends the Hon’ble Malik Sahib and the How’ble Nawab \Ahdul Majid.

“ The IHon’ble Nawab Abdul Majid, who I am sorry is not inlds seat now,
in his speeeh yesterday had advanced an argument that free and compulsory
education was not desirable ot the present moment as it was sure to roach tho
tenants and agriculturists, who after being cducatod would he discontented
with their present position and  would demand better wages and hetter
treatment from their zamindars, and this according to him would not he
desirable. The Moun’ble Malik Sahib also advanced this view, I had
thought, Bir, that if cver any such sclfish thought, contrary to all morals ns
it is, bad entered anybody’s mind, he, for his own sake and for the
sake of decency, would not wive vent to it in public, espeeially in a responsible
and august body like this Council. I confess, 8ir, that I for one heard, with
a sense of shame and humiliation, these views from the lips of those who

themselves e

The Hon'ble Malik Umar Hyat Khan : “Should such words be used
as personal remarks on mombers P

The President: * I did not gather that the remarks of the Hon'ble
'Mtlzplbcr applied to any particular individual. He referred to a particular
Po '.I.Cy.”

The Hon’ble Mr. Bhurgri: “ Well, Sir, I repeat it was a great relief
to e to listen to the speech of at least ono landholder who stood up to say
that he wanted to have free and compulsory cduocation for his tenants.

“ Lest the Council may have o wrong impression of zamindars as o class,
I will mention that thero arc zamindars who not only like their tenants to bo
cducated but are even roady to for such education. I refer to the case
of the zamindars of 8ind, whom l}agnm the honour to represent in this Council.
The Sind zamindars have asked Government to levy a small cess on themselves
and to spend the proceeds of such a coss not only on the education of their
children but also on the children of their tenants. I, as their representative in
the Bombay Legislative Council, introduced such a Bill only the otker day.

“In connection with my Ilon'ble friend Mr. Gokhale’s Bill I may also
mention that we in Sind have been asking Government to mako a beginning
in the direction of compulsory education in onr Province since 1907, and it was
in that year that a friend of mine, My ‘Weblavi, moved a resolution to that
cffect bofore the All-India Mulumnmadan Educational Conference held at
Karachi.

 But, Sir, though I sec that the Bill will be thrown out to-day, it has been
made clear to us that an overwhelining ajority of our countrymen is with
us. Though defeat may be ours to-day, we aro not going to be deterred hy
thoe defeat, and with an overwhelming majority of the country behind us, we
will, I hope ere long, rcach owr goal of frece and compulsory education for
the country. With these remarks, Sir, I give my humble but strong support
to the Bill before the Council.”

The Hon'ble Mr. Sinha : “I rise to give my unqualified support to the
motion that the Bill bo veferred to the Seleet Committee. T do not think, Sir,
that I shall be justified in taking up tho timo of the Council. I shall simply
say that, after the lengthy dcbate we have had, it appears that the country
demands this measure and trust that Government will sce their wuy to aceept
this motion.”

The Hon’ble Mr, Sharp : *8ir, so much has heen said about this Bill in
tho debate yesterday and to-day that it remains for me lo say very little,
although it will be nceessary for e to comment on a few figures that lhave
been put before the Council. DBut I think it is only right that I should deal
very briefly with the Bill fromn o purely professional point of view. Now, my
friend the Hon’ble Mr. Gokhale paid a compliment to the Department of

M
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Education ; and I hope that he will permit moe now to return the compliment
to him for the great interest which he has shown in the cause of odueation.
But I also hope that he will not think me ungrateful if I say that in some
respects the principles of this Bill as set forth in his exposition have caused me
a little disappointment. The principle of this Bill, as we have heard, is the wide
expansion of elementary education.  But we bave heard very little about the
kind of education and about tho improvement of cducation. From what the
Hon'ble Mr. Gokhale said on tho 2nd of September lust and from what we
heard him say yesterday, I cannot help thinking that too littlo thought hos
been given to the facilitics which are to be provided for education. I mean
such things as inspeotion, the training of teachers, houses, equipment, and so
forth. The IHon'ble Mr. Gokhalo has waived those things aside. DBut thoy are
very insistont.

“ Now, let us take training. Even under the prosent circumstances, with
our present number of schools, we arc not able to do nearly all that we ought
to do or should like to be able to do in the way of training of tcachers.
I hazard the guess that wo probably have in the country about 160,000
clementary teachers; and if we have not so many, all I can say is that
we ought to have. Now, il we take five per cont. wastage on this,
wo find that wo have to supply about 7,600 now teachers a year; but our
returns show that we are able to turn out from our training institutions, such
as our Guru training schools, only about 4,600 & year or a little over that ;
and this includes teachers for secondury as well as teachers for elomentary
schools. It seems then that wo arc not even able to supply tho present
demand. Now, what will happen if thoere comes a very sudden oxpansion
without due provision for staffing with trnined teachers ?

“Then again there is the question of houses. I am not ambitious in this
matter. I daresay we shall have to hire houses in tho first instance in places
where rapid expansion comes about. Yesterday the Hon’ble Mr. Gokhale
commended to us the example of Japan, and he invited us to condescend to the
use of verandahs. I am sorry to have to confess that tho invitation is not
necessary. I have seen many village schools held in verandahs; and the
configuration of the verandah of a villago house is such that of tho twenty-five
or thirty boys who are attending the school about four or five boys are in &
position to derive benefit from the instructions of the teacher.

. “Thon again my friend the Hon'ble Babu Bhupendranath Basu has told
us of the nice buildings of bamboo and grass which can be erccted in Bengal
villages. Well, -1 'know those nice little buildings. When the sun shines, it -
shines through the wall and shines on your book and perhaps through the roof,
on to your head. : And when the rain rains, it also beats through the walls and- -
probagly you find yourself sitting in a puddle. I quite agrce that grass and’
bamboo are very excellent materials, and I do not hanker after pucke palaces;
erected by the Public Works. But even the most modest buildings arc not
cheap. 1 have seen hundreds of these huildings erected in Bengal districts, and
though I never employed the Public Works on them, and though I always
tried to get th people to build their own schools it possible, and though the
-people were interested in the matter and often gave Rs. 100 or Rs. 150 towards,
the building, novertheless decent houses of hbamboo and grass which shall give
reasonable she]teé are found to cost some Rs, 500 or Rs. 600 at least ; and the
necessary recurring oxpeunditure on repairs with such materials is not light.'
Moreover, suppose we were to try these bamboo and grass buildings in parts of,
India where we _liava not the genial climate of Bengal, supposo for instanco;
we tried them inithe north-west parts of India, what would happen then ? 1

* Now, thero are other reasons why the Hon’ble Mr. Goklhale’s cstimato of;
4% crores for tlie education of 8} million boys is drawn too low. The lower;
the strata of the population that tve tap for purpeses of cducation, the inore!
costly will that education become. We shall have to pay for the enforcement!
of-attondance, if the systém is,to be cffective ; wo shall have o pay for the fréo!
supply of books i iwe may have to'pay for free meals. Lhen again thore is tHe’
question of the girls, whg cost more to educato than hoys. I do not want. ?
criticise Mr. - Gokhale because ho has cut down his bill. I quite understand’
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and I quite appreciate the rensons which have led him to cat it down. Only
I think that those reasons arve fur oulweighed by what I may call profeasimml
considerations,  Bxpense ix not so deterrent if we arve sure that we are going to
aet good value for it. I say these things not in a spivit of eriticism, but because
T feel we must approach the question from a different. point of view, and that
while expending we eannot possibly afford to negleet elliciency. _

“Now, we have heen told that other countries have begun in this way. Itis
very necessary, when we talk ahout other countries, o be careful how we quote
their reports and their statistics. T mysclf have a very great horror of these
analogics whether transmarine or otherwise.  An instance in point.  Two years
ago in this Council Mr. Gokhale told us that only about 43 per cent. of the
childven were in attendance at schools in Eugland in 1870. 1 am not sure
whether that point has come up again since ; hut I think it is neoessm'{ for me
to say a word or two about it. Ile fook his figures from a little book by Sir
Ilenry Craik from n passage in which Sir Henry Craik says that in 1870-71, out
of 22 millions of inhabitants in England and W};Ics, there were only 1,300,000
in regular attendance at schools. ~But if we look at au eavlier passage of that
hook, we shallfind that twelve years before that, namncly, in 1858, out of the then
total population of 19} millions, over 24 million children were at school. Whence
tkis discrepancy ? It arises partly from the fact {hat {he one figure has reference
to attendance and the other figure to envolment. But—and this is o still more
important point—8ir Henry Craik haschosen to iznore the great mass of private
schools which then existed in England and supports that position by quoting
certain lurid passages from the veport of the Newcastle Commission. Now, if
we look up the Newecnstle Commission’s report in original and study the
passages in which these lurid spots appear, wo shall find that they begin to
assume a slightly different aspect. e shall find, for instance, that the
Assistant Commissioners who inspected these schools found that in some of the
private institutions the rate of feos charged was so high (if I understand the
passage m:iﬁht—-it is not aitogether clear) that they did not fecl justified in
mcluﬁing them in their inquiry at all, because their inquiry was supposed to
be dirceted to the facilities for educating the ¢ independent poor,’ as the bulk
of the lmpulatit)n of England were rather quaintly called in that report. Now,
if people wero willing to pay large fees in the private schools when they could
get their children educated in the public schools at anything from a penny to
threepence "a week, there must have been something in these schouls to attract
. them. We are told that some parents preferred them—not always for good
reasons. And we aro also told that these soliools were of different kinds—good,
bad and indifferent, just as were tho public schools themsclves. Well, even
though the hulk of these schools appenar to have heen bad, wo cannot i fairness
disregard all those childven ; and if we include them we find that actually 13
er cent. of the total population of England und Wales was at school 12 years
efore the introduction of the Elementary Education Bill. And, if we accept
the formula of the Commission ns to the number of childven of a school-goin
age, we find that 95 per cent. of the possible children were at school.  An
this caleulation appears to ignore the chilHren of the more well-to-do classes,
Then again let usglance at the order of procedure in England with
reference to education. The administrative orders and the attempts at
legislation from 1840 to 1570 werc all in the divection of cfficiency —inspee-
tion, the training of teachers, cte. The legislation of 1870, 1876 and 1880
gradually brought in the idea of compulsion, and in 1801 came the natural
corollary of freedom. But if we carefully look at the Bill of 1870 and
cavefully study its rosults, I think we shall soe that still more important than
the attempt to. bring more children to school was the substitution of & Prl\'ﬂ‘fely
supported system of inefficient cducation for a national system of cfficient
education.

“I am afraid myself that four years of instruciion would be very little good
to anybody. Four years' instruction sans inspection, sans teachers, sans
Liouses, sans equipment and sans cverything would, I cannot help thinking, e
money thrown away. Certainly I do not think that that will give us the kind
of education that will hrizhten homes or swecten labour. I do not want to he

M2



614 ELEMENTARY EDUCATION.
[Afr. Sharp.) [19tr Marcu 1912.]

at all unkind to the Bill in this matter ; hut when thinking of it, T cannot help
being veminded of Lord Sherbrooke’s eynical remark— I think with reference
to the revised Code of Iingland in 1881--'If fhe new system is costly, it
shall at least he efficient; if it is ineflicient, it shall be cheap.’ am afraid
that education on tha lines indicated here, though the Bill will still be ver
large, will he loth incflicient and cheap. And I think that we ought to seek
some other way,

“ But the TTon’ble Mr., Gokhale has already given us two answers to these
arguments. In the first place, he has reminded us that even if we put down
schools, boys sometimes won’t attend. This is a very sad thing and very
important.  What is_the rcason why parents sometimos will not send their
children to school ? I fear the reason 1s onc which the rapid extension of
elementary education, without its improvement, would, far from cradicating,
tend rather to render permanent, If we are justly to consider this Bill, we
must go out beyond the walls of this chamber, we must leave for o moment
our blue books, and forget our speeches. 'Wo must look at the villager and
the village school. We must consider the ways of the village and the frome of
mind of the raiyat. The ways of the village have at least the sanction of
centuries and are not devoid of exocellencics. Wo cannot hustle those ways.
The raiyat is no fool, he is not going to leavo his old ways, and he is not going
to forego his son’s help in the fields for education in a school which ho feels
will do his son no goud. The Hon'ble the Member for Education yesterday
told us the facts about this matter. I can only emphasise them by saying that
I have seen thousands of elementary schools ; and over and over again I have
seen that, if a school fails, the way to resuscitate it is to send a good tcacher
there. But I am afraid that, if we are not careful, we shall not have any good
teachers. . The teachers will simply becomo worse and worse.

“ Socondly, tho Hon’blo Mr. Gokhale very naturally wishes that a begin-
ning should be made. Yesterday he said that we must abolish illiteracy straight
away. I maybe altogether wrong, but I was under the impression that this
Bill was a very modest measure, that its ol_mration was to be slow, tentative
and gradual. I may bhave been misled, but if I was, I can only say that at
least one supporter of the Hon'ble Mr. Gokhale yestorday was also misled.
And from the way in which the Hon'ble Mr. Gokhale introduccd this remark,
Ifear that it was intended as an excuso for the initial inefficiency of the
education that was to be given, and that it was made in the genuine hope
that that education was going to become more efficient in tho course of time,
But the effect of the procedure suggested in the Bill will be to lay tho finances
of this country on a veritable bed of Procrustes—a condition of things which
no responsible Government can tolerate, and whieh I think not even the
wilclaatP enthusiast for education can applaud. We want money, and we hope
and trust that we shall get money ; but, having got it, we do not want to see
its distribution trammelled by iron and .mecchanical rules. Our distribution
must follow the diotates of reason. Surely this is the recal moral of some of the
remarks of the Hon'ble:Mr. Haque this morning. Now, let us look at it both
ways. Buppose thig Bill'were to become law, and suppose it were to take rapid
effect. our efforts for improvement, I am afraid, will be shelved for years
to come; and not gnly so, but what would happen to our tochnical education ?
‘What would hap%n to our higher education, regarding the concomitant
claims of which We heard wise remarks from tho Vice-Chancellor of the
Calcutta University on Baturday last ? And to turn to other things, what is
going to hapgen to, improvements in agriculture, communications, sanitation,
and o forth? If ¢n tlie other hand the Bill takes slow effect, then wo shall
have effective caompulsidn in the more favoured and advanced areas; and then
we arc sure to hava a demand for improvement in these arens; and we shall
have to meet that demand for improvement ; and meanwhile how are wo going to
find the money for expansion in the vast tracts which will help to pay the bill
and where a single Bohool has ndw tg scrve muny square miles ? Whic?::ever way
we look at it, I cannot find;the préspect alluring. Itis money, more money, and,
money reasonably and c'thm_tably distributed that we want. It is the want of this!
that checks us, and not t atabsei_lcc'qf a compulsory Act. Can we get unlimited'
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funds from a cess? The Jlon’bic Babu Bhupendranath Basu does not fear
an education cess. T admire his courage. IIe does not fear it in Bengal. But
what about the poorer parts of India ?~ What about tho pavts which are under
temporary settlement or raiyatwari holdings

“After all we come Dback to bed-vock. We are told thag our progress is
slow. Now a word of encouragement, Owr progress is not so slow asthe Hon'hlo
Mr. Gokhale has told us. T am not going fo question his fizurcs; I am not
going to question their corrcetness. I think he has taken his figuves on slightly
different data from those on which T hase the ficures which I will now give to
the Council. If Irember aright—I hope ho will correet me if I am wrong—1I
think he yesterday said that the average annual inerease in the number of boys
at school for the last 10 years has heen 75,000 in the case of hoys and 17,000 in
the case of girls. It is a pleasure to me to tell him that the average annnal
increase during the past four ycars has heen nearly 240,000.”

The Hon’ble Mr, Gokhale : ““ May I interrupt the Ion’ble Mcmber, L
should like to know what docs 240,000 represent ¥ That would moan in ton
years a total increase of 24Jakhs. But at the beginning of tho deeade you had
32 lakbs of boys at schiool and at the end you have 40 Jakhs or an increaso of
8 lakhs only.”

The Hon'ble Mr. Sharp : “I was speaking of the past five years or so,
and of the average annual increnso.”

The Hon’ble Mr. Gokhale: “T have taken ten years.”

The Hon’ble Mr. Sharp: * But I am taking only five ycars, in order to
show that our rate is rapidly increasing. That is all. It was not my intention
to question Mr. Gokhale's figures; but it was my intention to substitute more
optimistio figures for those which wo hoard yesterday and which might have
dopressed the Council. The Hon’ble Mr. Gokhale said that the percentago of
our porﬁulation at school was 1'9. Now, if we consider all schools—and I think
it is only fair that we should consider our secondary schools as well, sinco
they impart a great deal of elementary education—-we find that 2'5 per cent. of
the total populafion is at school. When I say 2-5 per cent. I mean to include
all parts of British India, from tho most advanced parts like Broach to the
most backward parts like the jungles of the Contral Provinces or tho deel tracts
of Eastern Bengal. Furthermore, we always have to consider in India the
great difficulty of the sexes. Supposc for a moment we climinate the givls. Of
our male population, 4-2 per cent. are now at school. Now, that is a figure
that brings us within measurable distance of the Philippines, of Baroda and of
other shining examples. And ns regards caleulations as to the period it would
take to bring all chiqdren under education, we must remember the figures that I
have just given, and we must likewisc not ignore the progressive ratio, the fact
that education breeds education.

“ The Hon'ble Mr. Jinnah, however, has thrown doubt upon somc of the
figures stated yesterday. I do not know whether my Hon’ble friend opposito
is going tosay a.uithing about that ; but if ho is we shall have no right of re{:] y-
I therefore take this opportunity of saying that the figures have heen chocked
and have been found absolutely correct.

“ Again, I remember that two years ago the ITon’hle Mr. Gokhale complain
ed that the increase in tho amount of public funds spent in British India upon
clementary education had amountc& only to 57 lakhs. That was in the last
25 years, I think. Now, in the past four years the increase is equal- to nearly
one-half the total amount of increase in the Jast quarter of n century.

“I trust that these figures and the sympathetic treatment the Bill has
received from this Department will assurc the Hon’ble Member, if any such
assurance is at all necded, that he is not a voice erying in the wilderness. The
Hon'blo Mr. Jinnah, if I heard him aright today, asked * Do you seriously say
that education will breed sedition ”  WWho said that? What did the Hon'blo
the Member for Education say last year? T quote from memory—* Ignorance
is our greatest ecnemy ; and we pray for light to expose and shatter this insidi-
ous foe.! 7¥e aro not keeping the people back ; ¢ are not keeping them 1n
ignorance and darkness ; we desive intelligent friends. It is the social systom
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of India which keeps people in ignorance and darkness ; and it is British rule
which has given them light and some knowledge. T was very glad to hear my
friend, the on'ble Pandit Madan Mohan Malaviya, say to-day that the pcople
were gratcful for it. Tor sixty yecars the Government of this country has been
preaching this doctrine of mass education— thic aim to wbich freedomn and con-
ulsion alike are only a means. For six{y years it has baoked vy its preaching
)y practical efforts, as we heard again this morning, and by such sums as
it could afford—not by such sums as iny ITen'ble friend opposite would desire,
nor such suwns as we all could desire, but such as werc reasonable from time to
timo. Andfor sixty years the Government of this country has evoked very little
response— until quite recontly. I think that cverybody in this Council must
have been profoundly struck with the extraordinary revulsion of fecling which
has ocourred in the last few years among the educated classes in this country in
regard to mass education. Towards that revultion of feeling Mr. Gokhale’s pro-
gandism has substantially contributed. Tle has hrought round many of his
ellow-countrymen, men of his own class and of his own mode of thought, to
tho views of Governmont in this matter. There is still, however, much differ-
ence of opinion among them. The opinions received show that, as well as the
discussions here. It seems that there is still some doubt as to the views of the
All-India Moslem League. And apparently the Hon’ble Mr. Gokhale considers
a voto for the Bill without the unpleasant provision of local tazation as a vote
in favour of it. However this may be, if he has gone heyond the views of
Government, if he has gone beyond the vicws of a good many of his country-
men in this matter, it is only necessary to say that propagandism in order to {e
cffoctive must frequently be advanced.”

The Hon’ble Mr. Gokhale: * 8ir, it only remains for me now to roply to
the speeches which have been made in opposition to the motion that I have
submitted to the Council. T will first say a few words about my friends, Sir
Gangadhar Chitnavis and Nawab Abdul Majid. I really do not complain of
the views which these two friends have expressed. Frankly, they do not
believe in mass education, and in that they are not singular. There are men
belonging to their class in other countrics—in Western countries—who also have
the same distrust of mass education. If my friends had the courage of their
convictions, if they wore prepared to push their views to their logical con-
clusion, they would propose the abolition of mass cducation. But they will
not do that, for they are discreet in their generation. But, Sir, I would like
to know one thing 'rom, the Hon'ble Bir Gangadbar Chitnavis, if ho will be
so good as to enlighten: us on that point. The two local bodies of which my
friend is President, na.malr. the Nagpur Municipality and the Nagpur District
Board, have both su por this Bill. Now, was he or was he not present at the
meetings of these bodies when the Bill came up for consideration ? And, if he
was, did he protest against the resolutions ? And, if not, is the differcnco in
his attitude due to the difference between the popular atmosphere of those
meetings and the predominantly official atmosphere that we have in this
Council P .

The Hon’ble Sir Gangadhar Rao Chitnavis: “I was present at the
two meetings of th¢ Municipal Committee and of the District Council, but the
- way in which those resolutions were made and thoe safeguards with which they
" have been hedged tound will show how  enthusiastically people rcceived this
measure. And I told them—"

The President : * I cannot allow the Hon'ble Member to make. a speech.
He must sit down and let the Hon'ble Mr. Gokhalo continue his remarks
without interruptioh.” :

The Hon’ble Mr. Gokhale: “ Well, that suffices for my point. Tho
Hon’ble Member was presént and the resolutions were in favour of the principle
of the Bill. You may Eut it any way you like, but the resolutions did favour
the . princip]e of my Bill. And the motion bhefore the Council asks for
: nothing more. All it says is, approve the principle of the Bill and send it to

a Sclect Committed in ordér that its provisions may be carofully examined. If
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tho Hon'ble Member did not prolest against those resolutions, if he allowaod
those resolutions in I[avour of the Bill to he passed thore without his protest,
I cannot understand how he can now oppose this motion that the Bill should
o to a Sclect Committee. My lon’ble friend the Malik Sahib has opposcd
the motion so gently that I shall show my gratitudo by not controverting
his views. My Ion’ble friend the Maharaja of Buedwan has flso oxpressed
himsolf in such a guardod way that I prefer to look upon his speech as more
in favour of tho motion than againgt it. Ie isin any ease nol going to vote
ogainst tho motion ; thoreforo, I will not say anything more as rogards
his attitude, I now come to the 1lon’lle Mr. Dadabhoy. I must say
that my friend's position is absolulely incomprchensiblo to me. The
other day I congratulated my fricnd on his conversion to oflicial views in the
matter of our complaint that the grant to irrigation was not always fully
cxpended. Tho official plea has always been that, owing to scarcity of labour,
the money allotted cannot always he spent. I congratulated my friend on lis
conversion to official views in that mattor, beeause the comlplnint which was
made on, this subject the other day by the Hon'ble My, Mudholkar, and in
which Mr, Dadabhoy could nat agvee, was precisoly the complaint which my
friend had himself been making in yeavs past. Today I will go a little further
and congratulate my friend not only on his conversion to official views but on
his conversion to the very manner of expressing those views. ”

The Hon’ble Mr. Dadabhoy : “ Will you allow me a personal explana-
tion P

The President : ‘I think the IIon'blo Mr. Gokhale is entitled to conti-
nue his speech without constant interruptions. kvery member hilonging to
the Indian portion of the Council has made a speech, and I think tho Hon'ble
Mr. Gokhale is entitled, except for very strong reasons, {o procced without
interruption.”

The Hon’ble Mr. Gokhale : ‘ Official members, when they oppose a
non-official motion, first express plenty of sympathy with an object. Some-
times the sympathy is really most valuable ; sometimes it is only intended to
soothe our susceptibilities. But in any case sympathy is generally expressed
before a motion is resisted. My Hon’hle friend has also begun to give us sym-
pathy while opposing our resolutions. But, 8iv, officinl mpath{ has a prac-
cal value becnuse it often means incrveased grants, I do not know, however,
what we can do with the sympathy which the Hon'hle Member offers us. In
fact, Bir, I must say that it is a source of no small embarrassmont to us, because
official op]ionents oan point to that sympnthy and say, ¢ Here isa momber who is
in sympathy with you, and yet who deems it his duty to oppose your motion.’
The loss, therefors, that we have of such expressions of sympathy from my
Hon'ble friend in futurejthe better, for wo certainly should prefer his opposition
pure and simple. Sir, two ycars agoI moved in this Council n Resolution on the
subject of free and compulsory education. That Resolution recommended that
a beginning should be made in the direetion of making elementary education froo
and compulsory. There was noambiguity about the terms. I definitely suggest-
cd that a beginning should be made. The MHon’hle Mr. Dadablhoy thon made a
speech in supﬁort, the vory first seutence of which was, * My Lord, I cordially
support this Resolution.’ ~ IIe cordially supported my Resolution recommending
that a beginning should be made in the dircction of making clementary edunea-
tion free and compulsory. And weargued strongly about {he necessity of
introducing compulsion. The Hon’ble Member said : ¢ And if the propriety
of the Government action in lixing the age al which children can k)c in
manual work in the interests of the physical developunent of the nation
bo admitted, equally, if not cven more, proper will the Government policy
be in compelling children to attend school up to a certain age in the higher
interests of their mental and moral development, It is a halancing of ad-
vantages and disadvantages, and the advantage would appear to ho in favour
of compulsory education.’

“ Then again, Sir, last year, when T introduced the present Bill, what was it
that the Hon’ble Member said ¥ (3r. Dadabhoy : ** Hear, hear.’) Uy, Gokhale :
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“ You may choer now, but you won’t cheer at ihe end. My Hon’ble {riend-
thus referred to the Bill which is now before the Council, the Bill which I
n-olposc should now go to a Select Committec: ¢ Primd fucie,” he said, ‘the
ill deserves support. A close examination of the provisions (not mercly a
suporficial glance at them but a closo examination such as my friend always
bstows on cvery subject) will show that the goneral principle of the Billis
sound.” He thus said that a close examination of the Bill had convinced him
al that time that tho general principlo of the Bill was sound. Sir, today we
aro only considering, as my friend the Hon’ble Mr. Mazharul 1Iaque has already
ointed out, the gencral principle of the Bill. The place for considering the
etails is the Select Committee. Those who are in favour of tho genceral princi-
plo of the Bill are, in my opinion, bound to support this motion for referring
. tho Bill to a Select Committee, 1f iy friend is in favour of tho gencral princi-
ple of the Bill I cannot understand how he opposes the motion.”

The Hon’ble Mr, Dadabhoy : “ Torgive me, Sir, but in fairness to
mysclf I must request you to permit me to tender o porsonal explanation.”

The President : ** Are you rising to a point of order **

The Hon’ble Mr, Dadabhoy : “ No Sir. I want to explain my position. **

The President: * Order, order. Tho Hon’ble Member had ample
opportunity to explain his position at the time when he was speaking. The

on'ble Mr. Gokhale is now fully entitled to procoed with his speech without
interruption. '

The Hon’ble Mr, Gokhale : “ Sir, I wnust also point out that I am
confining myself to quotations entircly. The Council is in a position to judge
if I am properly representiug or not {ho ITon'ble Member. I am quoting his
words exactly as they are in these proceedings. Sir, more than that, since
the Hon'ble Momber himself made an indirect reference to the subject
yesterday, I may mention that only ten days ago my Hon'ble friend had assured
me that he would not only support my motion, but would strongly support it.
Ho is of course entitled to change his views, but a man who has been as long
as my friend has boen in public life and who had cxamined tho provisions of
my Bill carefully last year and had cxpressed tho viows he did last year and the
year before is cerfainly expected to show somo consistency.” :

The Hon'ble Mr. Dadabhoy : * Will you allow me, Sir ”

The President: “Tho Hon’ble Mr. Gokhalc is fully entitled to make
these'remarks. He is making quotations from books to which we all have
access, and I must roquest the Hon’ble Member to allow him to proceed with-
out interruption. *’ _

The Hon’ble Mr, Gokhale: “May I poinl out to tho IIon'ble Member
that there is always a disadvantage at—tac}ﬁng to a person speaking Dbefore
another. If the Hon’ble Momber gets an opportunity of speaking after e, he
will be entitled to say whatever he chooses, without being interrupted by me.
He, moreover, can explain himself in the columns of the Press, if he likes.

_ * ¢« Well I will now pass on from Mr. Dadabhoy and say a few words with
roferenco to tho remarks made by the Hon’ble Mr. Shafi. A large part of the
- Hon'blo Member's { speech was devoted to a condemnation of the principle of
' compulsion, and, after the manner in which the Hon'ble Momber in charge
of the Education Department practically nccepted the desirability of compul-
sion, I do not think I nced say much about that part of his case.. After all,
when the Hon'ble: Member in chargo of Education, speaking in the name of
- the Governmont, says what hoe did on the subject of compulsion, i€ a private
" member takes o diffcrent view, that- is comparativoly n small matter. The
Hon’ble Member is of ‘opinion that, unlesy a person is absolutely and
ontirely in favour: of every single clauso of a Bill, ho cannot he regarded
as a supporter of the Bill. Now, Sir, as my friecnd the Hon’blo
- Mr. Haque has already pointed out, we are only considering the
. pri_léqipla of the Bill to-day, and I havo already explained that, wheh I said
 that cortain persons were in favour of the Bill, T only mecant that they wero
only in favour of the principle of the Bill. It should be remembered that:
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a Bill is not like a law of the Modes and of the Persians or like Athene
issuing from the head of Jove clad in full armour. A Bill is a series of
Rroposals lentatively put forward before the public. Certain parts are fun-
amental and they cannot ho allowed; but certain ofther parts are onl

tentatively put forward, and are liable to ho revised in the light of such
ublic criticism as is brought to bear upon them. If you take~the view that
Ke alone can be called a supporter who aceepts overy singlo clause of a Bill
as first drafted, then no measure that was ever introduced in this world can
be said to have been supported largely by the public.

“The Hon'hlo Member also said that one result of my Bill would be that
the arcas that were more advanced would derive additional advanta
and the arcas that were more backward would be pushed still further back.
This objection has also been urged by some other members. I have already
pointed out that the objection is based on a wzn;ﬂetc misapprehension of my
scheme such as it is. I do not want that the Provincial 50\'01‘11111{:11&6 should
reduce in any way the expenditure that they are already incurring on the
primary education of backward areas. And I do not for a moment suggest
that future grants for primary education in backward areas on a voluntary scale
should be reduced. But what I want is that, if certain local bodies want to go
in for compulsion and arc prepared to find a part of the cost, the Imperial
Government, out of their own Exchequer, should come forward to the
assistance of these bodies and provide the rcst of the cost that would be re-
quired. If these local hodies do not go in for a compulsory scheme, the
Government of India would probably he devoting its surplus revenues to various
other purposes, such as to tho reduction of debt and a number of other objects
with Wl;Ii we are familiar. What I say, thercfore, is that without touching
the revenues of Provincial Governments, if any local body wanted to go in for
compulsion and raised a part of the cost, the Government of India should come
forward and supplement that cost out of their own exchequer. I do notsec
how this would constitute any disadvantage to the backward areas which in their
turn would also be benefited by the arrangement.

“I will now come to the remarks of the Hon'ble Member in charge of
Edueation. T hope the Hon'ble Member will permit mo to say that it was
with the utmost satisfaction that I listened to the concluding portion of his
speech—not the controversial part, with whioh I will presently deal, but the
concluding q:rtion of his speech. That portion really is what matters to us,
because it e!s down the future policy of the Government of India so far
as primary education is concerned. 8ir, as I listened to those warm and
enthusiastic words which fell from the Hon'ble Member, I could not help
feelirg what a great thing it would have been for the country if, instead of
being an official, the Hon'ble Member had been a non-official nm{ if we could
have had an opportunity of placing oursolves under his banner and spreading
the gospel of the necessity of mass education throughout the country under his
lead. Bir, I think that portion of his speech will give great satisfaction
throughout the country, even to those who are convinced that we should
lose no more time in making & beginning in the diroction of making element-
ary education frec and compulsory ; because, taken with the opening words
of hisspeeoh, it goes much further than any pronouncement on the part of
Government has previously done. ''he Hon’ble Member stated at the
beginning that no one would rejoice more than himself if primary education
became free and compulsory in the country, and that it was the policy of the
Government to so work that that desirable consumination shoula. be brought
about. That commits the Government of India, first, o an approval of the
principle of free and compulsory education, nnd, sccondly, to so conduct their
educational operations that the time for making education frec and compulsor
would be hastened and not indefinitely put off. That, taken with the determi-
nation announced at the close of the speech, amounts to a practical promise
that sooner than many of us imagine, the State will help us to reach the goal
which we have before our cyes, the goal of free and compulsory education.

N
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“Bir, I will mnow deal with the principal points in the Hon’ble
Momber’s specch. I am personally grateful to him, as also to -the Hon'ble
Myr. Bharp, for the terms of appreciation in which they have spoken of m
Lumble efforts in this matter; but I did not quite understand what the
Hon’ble Member meant by observing that, while lie was prepared to appre-
ciate what I had been doing, ho was somewlat disappointed to find that
I did not equally appreciate what the officials had been doing. If he spoko
of his Department, he knows that there is no warmer appreciator of ihe efforts

- of that Department than mysclf. If, however, he spoke of the officials generally,
" he cannot surcly expect me to be grateful even to those officials who are
against mass cducation itself. As regards a number of officials who are really
striving to push on mass ecducation, of course we all appreciate their efforts:
«but appreciating efforts of that kind is one thing a.ns exprossing disappointe
ment at the pace al which we are moving is another thing. Tglﬂmut
intending to cast any reflection on those officials who are doing what they can
under the existing system to push on primary education, I think it is perfectly
Farmissible to say that the paco at which we are going is very unsatisfactory.
n fact, that is what the Hon'lle Member himself said yesterday, and that is
all I have snid. 8ir, the Hon'ble Member treferred to w{at I had said about
the letter of the Bombay Government, and he asked the Council to remember
that the head of the Bombay Government was Sir George Clarke; and he
seemed to imply that T had cast some sort of reflection on Bir George Clarke.
It is not necessary that I should say to this Council that I have always
cntertained the warmest admiration for 8ir George Clarke, both personally for his
remarkable qualities of head and heart, and also for the great services that he has
rendered to the Bombay Presidency in many fields. . But this is not a question of
Sir George Clarke personally; it is & question of the letter which the Bombay
Government as a Provincial Government has addressed to the Government of
India ; and T did mean yesterday, and I do say to-day, that even a great Pro-
vincial Government might show some courtesy to those who have the misfor-
tune to differ from its views. I will give only one quotation to this Council.
Bpeaking about a proposal that fees should be remitted and that free education
should be introduced, the Bombay Government says: ‘Buch a policy would
be regarded as a triumph by a few persons who have shown no understanding
of educational questions.’ Now, Sir; I understood the Hon’ble Member
in charge of Education yesterday to favour free education. Many mem-
‘bers here have also got up and said that they would like to have free educa-
tion. Some of the oﬂ%céfrs l?elbngi.ug to the different Provineial Governments
have expressed the view that education' should be made free before it is made
compulsory. But more than all, only five years ago the Governmont of India
addressed a circular letter to all Local Governments advocating that fees should
be abolished arnd that free education should be introduced. I therefore respect-
- fully Eaas on this description of the Bombay Government of those who favour
free education to the Hon’ble Member and to the Government of India !

“8ir, the Hon'ble’ Member asked, who were they who were in favour of
this Bill ? Now, that is a very easy w?‘r of disposing of all those who are in-
conveniently ranged on the other side. Thoso who are in favour of the Bill may

" be divided into two classes, namely, those who belong to the educated elasses, and.
+ these who belong tﬁl the’ backwaid communities. Now, you can diseredit the
. support given Dby ithese two sections in two separate ways. The Central
" Provinces Government, for instance, says that the members of the educated

classes mnight be in favour ; but what does it cost them to bein favour ? The

. question does not really concern them, and mero horoic resolutions in favour of
' this proposal do. not really count for much. On the other hand, if members

of backward communities assemble and express themselves in favour, the argu-
 ment is used, what do” they understand of the Bill ? They have not the
. intelligence to understand what would be the effects of the Bill. My Hon'ble

» friend Mr. Mudholkar]reminds. me that only a short time ago a rm:*.ei:in%1 of

- 2,600 Mahais, that is, one of the most depressed classes on our side, was held

* in Berar and passed a resolution in' favour of this Bill. If you ask me if

overy memher of ‘that body understood what the Bill was, I could nof,
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answer that question in the affirmative; but they must have had a fairly
general idea that the Bill was intended to mnake cducation compulsory,
and that under it their childron would be compelled to go to school so that
they might derive the benefits of education. The analogy of tho thyee tailors
of Tooley Sirect could in my opinion he applicd far more to the persons
opposcd to the Bill than to those who are in favour of the Bill.

“Now, 8ir, T come {0 my exmmples from different countries. The
Hon'ble Mewmber snid, before  doaling with these analogies, that thore
are differencos in this country of caste, differences of script, difforences
of language. But that only means that we have a bigger problem than
clsowhere. It does not mean that we cannot tackle the problem sunecess-
fully. What have these diffeorences to do with the question of gompul-
sion? You have got primary schools just now to tench diffcrent soripts,
and different languages and for different comnmunities ; all that is necessary
:'la to increase their sfﬁlools and introduce compulsion in regard to attending

1cm,

“ The Hon'ble Member, speaking of the case of England, said that
in England compulsory education and comnpulsory attendance came six and ten
years after the compulsory provision of educational facilities. Will my
Hon’ble friend allow e to say that that statement is not correet ? Theo
Act of 1870, which required the compulsory provision of educational facilities,
at the same tine ompowered local authorities to frame bye-laws, whereby the
attendance of children could be sccured compulsorily at school. Of course it was
a purely permissive provision, which some looal authorities used and some did
not. But that is precisoly what this Bill proposes to do. In 1876, the next
step was taken when the rosponsibility was thrown on the parents to sond their
children compulsorily to school, and tﬁo whole fabric was ultimately completed
in the year 1880, when local authorities were compelled to framne bye-laws.
But the Act of 1870 was in many respects similar to the Bill which T have laid
before the Council, because this Bill on the one side cmpowers local bodies
to introduce compulsion and on the other throws the responsibility on them
to provide the necessary educational facilities.

“The Hon'ble Member has told the Council that in Japan it is persua-
sion and not compulsion that has produced the presont results. An answer to
that was given this morning in the cowrse of the debate, that persuasion there
has succeeded because there is compulsion behind it to fall back upon. All
that we want is that we too shoulld have compulsion to fall back upon and our
persuasion also will then succeed much more than it can do at present,

“Then, Sir, as regards the question of the. Philippines. The Hon'ble
Member said that there was no State law of compulsion in tho Yhilippines.
That is quite true, but that is exactly what I myself had stated last year.
This is what I had said:

‘ Under Spanish rule there was no system of ;popular education in tho Philippines. As
soon as the Islands passed into the possession of the United States, tl:c‘}r drew up a regulnr
programme of expenditure which has been systematically adhered to. The aim is to make
pri education universal and the educntional authorities advike compulsion though no
compulsory law has yet been enacted. In the matter of education many Municipalities have
introduced compulsion by loeul ordinances.’

“ I'hat is my point. Of course, thesc local ordinances have been held by
some to be illegal ; they have heen framed under powers that were conferred
on local bodies by the Spanish Governmont. That, however, is-a separato
mattor. It issignificant that nobody has come forward on the side of the
people to question the validity of thesc local ordinances. i

*“ Ooming to Ceylon, the Hon'ble Membor said that 60 per cent. of the
population of Ceylon were Buddhists. What has ‘religion got to do with the

uestion of compulsion? If you moan to say that there arc no castes famong
the Buddhists, and thercfore the difficulty is less, I say there are no castes
among the Mubammadans of this country, and yet what have you done to
introduce compulsory education among the 100 per cent. of the Mubhammadans

of this country ?
N2
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“ Finally, I come to the question of Baroda. Tho Hon’ble Member quoted
figures which largely go against him. In the first place, ho said that even
according to the last census the percentage of literacy in Baroda was only 17
for the male population while the percentage in n British district—Broach—
was 24. This is quite true; but that only helps me, for it shows that Baroda
resorted to compulsion even before that State was as advanced as the neighbour-
ing British territory in the matter of the spread of education. We have been
told again and again that thero must be a certain gencral diffusion of education
before you can take in hand compulsion, and I accepted, with some reluctance,
a percentage of 83 as the proportion of children of school-going age who
should be at school before compulsion could be introduced. Here, however,
we find in Baroda, even when education was muach more backward
than it is in the surrounding British tervitories, the State took up com-
pulsion—a point distinotly in my favour, and not against me. Then, Sir,
comﬁulsor{ cducation was introduced in Baroda only five years ago. Surely
my Hon’ble friend does not oxpect that the illiteracy of those who were beyond
the school-going age five years ngo would be touched by the compulsory
education introduced during the last five ycars. The bulk of the population
bad passed beyond that stage five years ago, and of course thoy all come into
the census figurcs of illiterates. But let us wait for another ten years and
then wo shall sco & great difference if the British Government continues—
as I hope it will not—-on its present voluntary basis and the Baroda Govorn-
ment on its compulsory basis. Then, Sir, the Hon’ble Member gave some
figures for Broach. Well, I accept those figures—¢'9 of the total popu-
lation Dbeing at school in the whole district of Broach. But the
Hon’ble Member should compare likes with likes. Broach is the most
advanced district of the five districts which constitute Gujarat. If the
Hon'ble Member takes that district, be should also take tho most advanced
division in the Baroda State for comparison. Else the comparison will not be
fair. If you take the most advanced division in Baroda, which is, I find, the
Navsari Division, the percentage of those who are at school to the total popu-
lation is nearly 13 as against 6'8 for Broach—about double. So those figures
after all really do not help the Hon’ble Member very much. The Hon'ble
Member says that the percentage of attendance in Baroda to the total population
is 8:6. I have got with me the report for 1911, which is recent cnough, and
I find there that the proportion for the whole State of those who are in
primary schools is 9'6 a.ng not 8'56: 85 is the attendance in village schools
only. The proportion: of all -who are receiving primary education is 9'5.
I will show the report to the Hon'ble Member afterwards i¥ he likes; I have

t it here with me.. In your most advanced district in British territories—
roach—it is 68 Already this makes a difference. If you allow things to
on like this, will it take long for the British Government to lag behind
g?zroda——a contingency whioh, I am very glad to see, the Hon’ble Member
regards with horror ?

“Then, 8ir, the Hon’ble Member" rolied on the support of the Bomhay
Oorporation. Let me warn him again that he is leaning on a broken reed
indeed. The Bombay Corporation is mnot ouly in favour of the principle of
freé and compulsory education, but it would like to throw the whole cost, or
nearly the whole cost, on Imperial revenues. Is the Hon'ble Member prepared
" to accept that? et him part company with the Bombay Corporation while

there is yet time., He al];?} spoke of the Malabar District Board’s opinion that
. it is better to improvo education than to go in for universal education. Who
proposes universal education straight off P 'We propose that we should only inake
abeginning in the direction of compulsory education and gradually advance, in the
course of 10, 15 or:20 ycars. All the objections that are based on the assumption
that we progoseto in straight for universal education are based on a misappre-
hension and therefore need not.be considercd any further. In this connection I
would like to notice one rémark which fell from the Hon'hle Mv. Sharp about
the bunishment of illiteracy. I am not so simple as to imagine that if you
inttoduce compulsion inia few areas you will banish illitoracy straightwax
from the whole land. DBut tho problem is a vast onc; let us take it in han

L
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at once and make a beginning, that is what I say. Unless you make a
beginning at once, the prospect is not very cheering.

‘ Sir, one of the most important points raised in this disoussidn—it has
been urged by several members—is this —first havo schools, first have trained
teachers, and then propose that education should be made comnpulsory. Now,
those who will go through the t})zn-linmentan-y discussions” of 1870 will
find in the volumes of Iansard that the same arguments were urged in
England when the Act of 1870 was proposed. here are the teachers P
Where are the school-houses? “That was what was urged against that measure.
But I would liko to ask what is really meant by this objection. If you call upon
& local body merely to build schools, if you call upon either Local Governments
or local bodies merely to have trained teachers without saying where they are
to work, do you think awybody would take such a proposal seriously? Nof
unless you gave the local bodies at the same time the power to compel attend-
ance. If a scheool is built or hired, local bodies should have the power to fill
the school at once. They cannot build a school and then, with doors thrown
open, wait for any stray children to walk in. You must give them the power
to cou}pel attendance simultancously. That is what the English Act of 1870
did. It compelled local authorities to provide school accommodation. But at
the same time it empowered them to compel attendance at sehool, no doubt
in a permissive way, as this Bill does. What I say is, that the two things must .
go hand in hand; you cannot urge that one thing should come before the other.
It is the rame thing about teachers : you must be satisfied with untrained teachers
for a time. After all, too much has been made of trained teachers; not that T
depreciate the value of trained toachers, but for the purpose of giving the most
olementary type of education—for imparting a knowledge of the 3 R's—1I
think even untrained teachers are not as useless as they are depicted. Most of
the Indian members in this Council roceived thoir primary education under
untrained teachers. The Hon’ble Mr. Sharp said that he had visited thousands
of primary schools : Sir, we have learnt in primary schools. We have ex-
perience from the inside of these schools. How did we receive our primary
education ? I remember how I did it. We used to squat on the floor with a
wooden board in front of us covered with red powder and a piece of stick to
write letters with. Well, we have done fairly well in life after all, though we
received our primary education in that way under untrained teachers. Itisa
question of removing illiteracy first of all. And here I should like to quote an
important authority—-the authority of the Bombay Government. Two years
ago, Sir George |Clarke—I think it was in his Convocation speech—took
the same line that tho Hon’ble Member in charge of Education took
yesterday and the Hon'ble Mr. Sharp did to-day. ‘ You imust first have
trained teachers ; the quality of education must be raised; you must have
proper school-houses, and so on.’ Last year, however, ho camec round to the
other view. A Resolution was issued by the Bombay Government (I do not
know whether my friend the Hon’ble Mr. Enthoven was then Secrotary in
the Education Dapartment in Bombay) on the spread of primary education
in rural areas. And what does that Resolution say P It gives up the
insistence on trained teachers and good school-houses, and it proposcs to
place primary education on an indigenous, aided basis in rural arcas, giving
grants to untrained teachers and allowing them to teach as woll as they can,
the curriculum of course being under the control of the Departmont. Now,
this is precisely what we want all over the country to begin with. Iirst
establish at onco these lower primary schools, then go on, as you have
funds, improving the standards, bring in trained teachers, and having better
school-houses. And for God’s sake do not wait for your trained toachors, for
your decent school-houses, till you take up the question of removing illiteracy
from the land in hand. That is really the whole of ny contention.

“I wish now to turn to the question of cost, and will only deal very briefly
with it. The Hon'ble Member sa.gl ho would like to take Rs. 10 as the figure per
head. I mget him there with official authority. Mr. Orange—no amateur—
in charge of Educalion beforc the Department was created,— Dircctor-Gencral
of Education,—in an estimate that he prepared, not for a discussion in this
Council, but for the Government, took Rs. 5 as the average cost per head : the
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Hon’ble My. 8harp will correet me if I am wrong ; I know he cannot, hecausc
ho knows that I am right. Mr. Orange took Rs. 6 per head, I think that that
cstimate holds the field and any mero vaguo statement; that it might he more
than this, that it might be 6 or 7 or 10 rupees, we aro not bound to accept
till the Hon'ble Membei challenges the estimato of Mr. Orango and proves it
to be an underestimate. Andif we take Rs. b por head, the figures I have given
are quite correct.  Sir, I have already dealt with the nrgument that if compul-
tion 18 introduced in advanced aveas, tho spread of education in backward areas
will suffer. I should deplore any action that could produce such a result ; but I
am suro thore is no real foundation for the fecar. How can any one imagine
that those who want to see free and compulsory cducation all over the country
would be a party to any schemo which wou{d retard, instead of promoting,
education in backward areas ?

“ Bir, there is one more point and I shall have done. The Hon’ble Member
spoko yesterday of the desirability of such questions being dealt with by Local
Legislative Councils. I have no objection to that. If Local Legislatures will
take u{)sthis question and empower local bodies within their limits to introduce
compulsion, 1 have no objection. Only I hope that that will not absolve the
Government of India from the responsibility of finding the moncy, because it
is essential thut the Government Smm of the cost of compulsion should come
out of the Exchequer of the Government of India, no matter what tho estimate
is. 8ir, to those who profess to be appalled by the amount of money that will
be required, I will mextion only one fact. i‘rlm military expenditure of this
country—owing to the exigencies of the Statc—I will not enter just now into
its justification or otherwis:—has risen in 35 years from 18 crores to about 81
crores of mﬂx es—an inerease of 15 crores a year. It was 16 crores at the end
of Lord Ripon's administration; it is nearly 31 crores nmow. If our
military expenditure could be increased by 15 crores like this because
the Btate thought it necessary to find the noney, the spread of education,
which is surely just as important as the defence o¥ the country, has
also a similar claim on Government rovenucs, whatever amount is actually
required. And I am quite sure the State will be able to find the money, if
the Government of India do not try to throw the onsibility on ]?:ooal
Governments. On this condition, I do not object to Lﬁ Legislatures takin,
up this question. Bir,the whole question, as my Hon’ble friond Mr. Jinn
has puinted out, is, what is your practical programme, whether you propose to
secure universal mass education in this country in a reasonable time, or
whether you.want to wait for an indefinite timo. The Hon'ble Mr. Sharp has
lg_:;ren us the figures for the last five years. I have worked out the calculation

m the figaros I have here, and it comes to an increase of about 120,000 boys a

. Take the djfferertce between the figure at the beginning and the figure
at the end, and divide it by 5. The result is not 240,000 as the Hon'ble Mem-
ber said. I admit that 120,000 is better than 75,000, but the whole question is,
what is the practical programme before us? Do wo expect to cover the whole of
this field in a reasonable time, or do we want to leave it to the future indefinitely ?
In one case another century will have to eclapse before the whole problem
iis solved ; in thejother case, proceeding on the lines on which most of the
‘oivilised counf.ri}:a “have proceeded, we shall be able to solve this problem id
about twenty yedrs or.so. I therefore urge that the question of compulsion
must be taken tin hand.at once; and taking into consideration the fact that
there is this increased awakening in the country both on the side of the
people and of ‘the Goyernmont for primary ecducation, and considering that
the State is more willing now to find the money, I for one fcel that wo are
not so far from compulsion after all, as some people seem to imagine. 8ir,
I ask 1hat this motion should be put to the vote.”

The Council divided :
_ : Ayes—13.
e The Hon’ble Pandit Madan Mohan Malaviya, the Hon'ble Raja of
Dighapatia, the Ilon'ble. Babu Bhupendranath  Basu, the Hon’ble MrT
Sinha, the Ion’ble My Uaque, tho Ilon’ble Nawab Saiyid Mubammiad, ig]le
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Hon'ble Mr. Subba Rao, the Hon'ble Rajn of Kurupam, the Hon’ble Mr.
Gokhale, the Hon'ble Mr. Mudholkar, the Hon’ble Mr. Jinnah, the Hon'ble Mr.
Bhurgri, and the Hon'ble 8ir Vithaldas D. Thackersey.

Noes—38.

His Honour the Lioutenant-Governor of Bengal, the IIon’ble Sir Robert
Carlyle, the Hon’ble 8ir Harcourt Butler, the Hon'ble Mr. Syed Ali Imam,
the Hon’'ble Mr. Clark, the Hon’ble Sir Reginald Craddock, the Hon'ble
Major General Sir M. H. 8. Grover, tho Hon'ble Mr. Maclagan, the Hon'ble
Mr. Porter, the Hon'ble Mr. Sharp, the Hon'ble Mr, Enthoven, tho
Hon'ble Mr. Wheeler, the Hon’ble Mr. Brunyate, the Hon'ble Sir A. H.
McMahon, the Hon'ble Nawab Abdul Majid, the Hon'ble Raja of Par-
tabgarh, the Hon'ble Mr. Lyon, the Hon'ble Mr. Saundors, the Hon'ble
8ir James Meston, the Hon’ble Mr. Gordon, the Hon'ble Surgeon General Sir
C. P. Lukis, the Hon'ble Mr. Fremantle, the Hon'ble Mr. Vincent, the
Hon’'ble Mr. Carr, the Hon'ble Mr. Arthur, the Hon’ble 8ir Gangadhar Rao
Chitnavis, the Hon'ble Mr. Phillips, the Hon’ble Mr. Dadabhoy,.the Hon'hle Mr,
‘Meredith, the Hon'ble Mr. Shafi, the Hon’ble Malik Umar IIyat Khan, the
Hon’ble Maung Mye, the Hon'ble Mr. Gates, the Hon'ble Mr. Slacke, the
Hon’ble 8ir Charles Stowart-Wilson, the Hon'ble Mr. Dempster, the Hon'hl:
Mr. Kenrick, and the Hon’ble Mr. Kesteven.

So the motion was negatived.
The Council adjourned to Friday, the 22nd March 1912.
W. H. VINCENT,
Secretary to the Government of India,
Legislative Depariment.
OALOUTTA §
The 29th March 1918,
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